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RAJYA SABHA 

Thursday, the 30th Julv,1 998^hravana 8, 
1920 (Saka) 

The House met at eleven of the clock, 

Mr. Chairman in the Chair. 

SHORT DU RATION DISCUSSION 

Constitutional Crisis in Goa 

SHRI KAPIL SIBAL (Bihar): Mr. 
Chairman, Sir, I would like to.. 

MR. CHAIRMAN: I have received a 
notice from Dr. Manmohan Singh. .Dr. 
Manmohan Singh, would you like to speak? 
...(Interruptions)... Let him speak. 

THE LEADER OF THE OPPOSITION 
(DR. MANMOHAN SINGH): Mr. Chairman, 
Sir, last evening a grave Constitutional crisis 
was created in the State of Goa. We have 
been saying that Governors appointed by this 
Government are functioning in a manner 
which does not inspire confidence in the 
public at large. We have a living proof where 
a Governor has most conspicuously misused 
his position. We feci that whatever 
differences may exist in the Assembly, the 
Governor's House is not the place to resolve 
those issues. If there were any problems 
arising out of the actions of the Speaker, 
courts are the proper authority to adjudicate 
in this matter. But in this case, the Governor, 
in our view, has acted in a most 
unconstitutional manner. We feel that thisv is 
a fit case where this Governor should be 
recalled. My friend.. 

MR. CHAIRMAN: No, Since you have 
given a notice, you have to mention about 
that. 

I am converting the notice given by Dr. 
Manmohan Singh under rule 168 of the Rules 
of Procedure and Conduct of Business in the 
Council of States into a Discussion under rule 
176. The discussion on this can start 
immediately. 

SHRI PRANAB MUKHERJEE (West 
Bengal): Mr. Chairman, Sir, respectfully I 
submit that you have full right to convert it 
into a motion or change the 

rule. But here what we wanted to express was 
the opinion of the House about an 
unconstitutional act of the Governor of Goa 
because this House is a custodian to protect 
the Constitution. Each and every one of us has 
taken an oath to protect and uphold the 
Constitution. What has happend in Goa is a 
gross violation of the Constitutional 
provision. Therefore, this House should be 
allowed to express its opinion, Under rule 
176, we cannot express our opinion. 

Most respectfully I submit to you, please do 
consider and allow the motion in its original 
form in which Dr. Manmo-han Singh the 
Leader of the Opposition, agreed to table it. 
..(Interruptions)... 

PROF. VIJAY KUMAR MALHOT-RA 
(Delhi): Mr. Chairman, Sir, I raised my hand 
even before Shri Gurudas Das Gupta. Please 
give me a chance first. 

MR. CHAIRMAN: Yes. 

��0 ���� 	
 �� ��ह��� : �� �ह �ह �ह	 
	 �� 
�� ����ह� ��ह �� �� �� �	� �ह� �� ����� �	 
���	������ �� �� ह !, �ह �� �#�$ �� �% �ह& 
	 ' 
!(�� �ह	 �ह ���� 176 �� �� �,�	 ह� ' ह�� 
�-���� �� ��. /��	� �ह& ह� ' !(�� 176 �� 
�-��� 0 1 ���� ��  �23 �ह	 ह� ' �-���� 0 1 
����3 4� �(�� �(�� 5(����� �6� �	3 ' 
(�7�  ���	 �ह� 0 1 ��3 89� �� �� ��2�	 0 1 
���	 ' :7ह;�� �ह	 �� ....(������).... 

MR. CHAIRMAN: Please leave it. 
..(Interruptions)...Please leave it. 

SHRIMATI KAMLA SINHA (Bihar): 
Prof. Malhotra, arc you the Leader of the 
House? Why should you give your opinion? 
Let the Leader of the House give his opinion. 

�� ������ �. ���� (�
���) : �ह ?�	 ह	� �ह	 
ह�, ह	:� �� ��2�� �ह& �,�	 ह� ' ....(������).... 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Mr. Chairman, Sir, I totally endorse 
the views expressed by Mr. Pranab 
Mukherjee. This is the Upper House. It is the 
Council of States. Since 
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it is the Cc.ncil of States, it has an additional 
r'^sponsibility. According to the Constitution, 
the additional responsibility of the Council of 
States is to take into consideration the 
interests of the States, the Centre-State 
relations and to that extent the application of 
the relevant provisions of the Consitution. 

What Mr. Manmohan Singh has said and 
what Pranab Bubu has said is an important 
issue. The behaviour of the Governor in a 
particular State cannot be.. (Interruptions)... 

PROF. VIJAY KUMAR MALHOT-RA: 
Sir, what is this �ह� 0 @ ��	�3 ' �� ���	 
�	�� !3 �� ��2� Let there be a discussion 

..(Interruptions)... Let there be a regular, 
structured discussion ..(Interruptions)... 

SHRI GURUDAS DAS GUPTA: Sir, I 
don't like to be interrupted ..(Interruptions)... 

My point is, this House must be allowed to 
express its views ..(Interruptions)... The 
opinion of the House cannot be throttled. I 
beg of you, as Chairman of the House, to 
kindly take into consideration the opinion of 
the Members of the House... A Member 
should be free to express his opinion 
..(Interruptions)... 

 !� 	"  �"�� (�� � 	#! $%�) : �� �ह �ह �ह	 
ह$� �� �� ?�	 �ह �ह� ह� ' �� ��2�� A2� �	�� ह� ' �� 
��2�� A2� �	�� ह� ' ���� ��. ����� �	2	 �ह& ह� 
....(������).... �,� �	ह� �� �ह �	� �ह �ह	 ह$� 

† Â ŀˆ  ĶŢźΉ Â ŀˆ  ĶŢźΉ Â ŀˆ  ĶŢźΉ Â ŀˆ  ĶŢźΉ""""Ĺё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê Ńˇ::::  ĶΌ ̄  ÑŸ΅ ÑΎ ›Έ 
 Ķź΅ ÑΎ Ñ΅ Ã ŗΌ ›Ό  śƒ  ĶǼ  śŵΗ  śŢ· ŗΦ ÑΎ ø›Ό  ι ̄  ÑŸ΅ 

  ι ›ω  κ ¢ Ä  śŷ΅ Ä ̄  Ј ŗ΅  ŗ  ̈́ Â ¢... ķǾ Ķ¯  ̄  ŀ¯
 Ã ŗΌ  ĶΌ ̄  ÑŸ  ̈́¥ Ķſ ÑΎ ›Έ"...Ĺŵǿ ¢ ŀΈ..." 

SHRI GURUDAS DAS GUPTA: He 
cannot interrupt me ..(Interruptions)... The 
rule of the House is clear ..(Interruptions)... 

The Leader of the House cannot 

†[ ]Transilteration in Arabic Script 

interrupt me ..(Interruptions)... Have you 
allowed the Leader of the House to interrupt 
me? 

�� � 	#! $%� : �� �ह �ह	 ह$� �� !(��  A�B�� 
�� �,� �	ह� ���� �ह	 ....(������).... 

†Ĺё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê Ńˇ::::Ÿ΅ ›Έ   ╒ ¤ ¡ Ñ  ̈́Ã ŗΌ  ĶΌ ̄  Ñ
  ĶŸ  ̈́  śΉ  ›Έ ķǾ Ķ¯  ̄  ŀ¯ ›Έ  ←Ŷźǽ

"...Ĺŵǿ ¢ ŀΈ..." 

�� &�� �
'�� (��ह!� ()* �!"+) : ह	:� �� 
5(����� 2��� A	�ह3 ' �ह 3� �ह � �B(	���� �#�$ 
ह� ' �� (� ह	:� �� 5(����� 2� 2���3 ' 

��  ����� : ,��63 ! ���� �	� � ��3 ' ���� 
�ह�� ,���3 ' 2�-� �	ह� �� �ह�� ,���3 (ह2� ' 

�� � 	#! $%� : �,� �	ह�, �� !(��  A�B��, 
�� 
	 �� :� �% ���� �ह	 
	, �� !(�� � D�� �ह 
($E	 �� ���� �ह	 �� �F� 0G� �� ' HI� -� �-H�0�, 
�� �	� ह . 
� ' ह��� ,���3 ' ���� �� ��	 ���	 ह� ' 
�ह	� -	?�� �	ह� �� �� �	� �$� �� 
� �� :�� �% 
��	2 (�,	 ह� ��	 �� �	�	�,	 ��� 2� HI�-� 
�-H�0� 0 1 ह� ' 89� �	�$ �� � E J��	�	, 3� 
� � �� 4� �K� �� 6F� ह� �3 ' �� �ह ?�	 ��2� ह� 
' �� �ह�	 ह$� �� ��� �-H�0� ' L�� ह� ' 
 

†Ĺё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê Ńˇ::::  ╒ ¤ ¡ ›Έ øķǾ Ķ¯  ̄  ŀ¯ 
  ←Ŷźǽ ķǼ ø Ķ₣  ĶŸ΅  śΉ  ›Έ Ĺ΄ Ä ³ ¢  ŗΨ  Ķ₣ ›Έ

 Ñ  ̈́  ĶŸ΅  śΉ  ›Έ  ŗΨ  Ķ₣  ĶŹǽ ŗΧ ÑΎ  śũŹťΈ  śΉ  ¤ ¡
 Ј ŗΌ ¥ Ķſ А ŕŪųˆ ڈ  ڈ  ŃŦ΅ ↓ˆ ¢ø śˆ  ¼ ŗˇ  Í ńſ
 Ã Ķϊ ø ι  Ķź΅ ōγΈ  ķ  ̈́śΉ  ›Έ  śŻΜΎ ¬  śΉ  ŗΌ øŚ₣
 Śˆ ¢  ŗΨ Ś₣ А  Ä ŗΈ ¥ Ķſ ķǼ  śΉ  ķǾ Ķ¯  ↓΅ ¢ ڈ
̄ ŃŦ΅ ↓ˆ ¢  Ń· ŗŴΎ ڈ    Ç ŀ˜ Ķ΄  Ķſ  Ñ΅  ĶźΆ ŗΌ  ¢ ŀź À ¢ ŗˆ Ĺ΄ Ä

ˇ ŕŪųˆ ڈ ø ĶΎ ĶΈ Ń ŘŦ΅  śΉ  Ã ŗΦ Ķſ  ķƒ ø ŗΌ ¹ Ä Ń
 Ķź΅ ÑΎ  ŗΨ ø ╖  ŗΌ  Í ńŹ΅  śˆ   ŃΊ ¬ ¢  ̄  Ä ¢ ¿ ̄  Ņſ őΎ ¢
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  ŕŪųˆ ڈ ŖΎ Ń  ̈́ Ñ΅ Ã ŗΌ  ĶŢŸ  ̈́ÑΎ ›Έ ø ι ķŵŭΈ
ø ι őź₤ 

��  ����� : ,��63, ���� �	� � ��3 
....(������).... 

Let me give my ruling. I have heard you. 
The Members can speak about the action of 
the Governor under Rule 176 
..(Interruptions)... I have given my ruling. I 
have converted it to discussion under Rule 
176. So, the discussion shall start. Shri Kapil 
Sibal. 

SHRI KAPIL SIBAL: Mr. Chairman, Sir, I 
am grateful to you for having given me an 
opf>ortunity to discuss a matter of great 
constitutional imprtance. I may, say, at the 
outset, that the Governor of the State of Goa 
has totalised the provisions of the 
Constitution, has abdicated his constitutional 
duty and dismissed the Government contrary 
to the provisions of the Constitution and in 
violation of all norms of democracy. The 
matter is of great urgency and it is time 
..(Interruptions)... 

SHRI M. VENKAIAH NAIDU (Kar-
nataka): Sir, I am on a point of order 
..(Interruptions)... 

SHRI PRANAB MUKHERJEE (West 
Bengal): Sir, we will not allow them 
..(Interruptions)... They cannot interrupt 
..(Interruptions)... If they interrupt us, we will 
not allow any single Member of the ruling 
party to speak ..(Interruptions)... We will not 
allow a single Member there to speak 
..(Interruptions)... 

SHRI M. VENKAIAH NAIDU: You don't 
want order. You only want disorder 
..(Interruptions)... Nobody is interrupting you 
.. (Interruptions)... 

SHRI PRANAB MUKHERJEE: It is 
murder of the Constitution ..(Interruptions^... 

SHRI M. VENKAIAH NAIDU: Sir, my 
only plea is that under Rules 176 and 177 
..(Interruptions)... 

SHRI MD. SALIM (West Bengal): In real 
terms there can be no point of order at this 
juncture ..(Interruptions)... 

SHRI PRANAB MUKHERJEE: It is 
murder of the Constitution ..(Interruptions)... 

SHRI M. VENKAIAH NAIDU: You are 
worried. What can we do? ..(Interruptions)... 

What can we do if your party splits? 
..(Interruptions)... 

SHRI PRANAB MUKHERJEE: He 
violated ..(Interruptions)... 

SHRI M. VENKAIAH NAIDU: Who 
violated ..(Interruptions)... You violated 
..(Interruptions)... 

SHRI NILOTPAL BASU (West Bengal): 
The Member is just making his point. How 
can there be a point of order on it? 
(Interruptions) 

SHRI PRANAB MUKHERJEE: We 
are not going to allow this... (Interrup 

tions) It cannot be done ................. (Interrup 

tions) You are murdering the constitu 
tion. It cannot go on ....(Interruptions) 

We will not allow it to go on.... (Inter 

ruptions) No point of order can be there. 
(Interruptions). No other business of the 
House could be transacted before this 
....(Interruptions). You have violated the 
constitution. (Interruptions). We demand 
the recall of the Governor right now. 
(Interruptions). 

PROF. VIJAY KUMAR MALHOT-RA: 
Let the Chairman decide on the point   of  
order.   (Interruptions).   

�ह�,�, ��	��M NO !-�� ��P ���	 ���� �	 
�	�� ह� ' ....(������) 

SHRI PRANAB MUKHERJEE: Nothing 
else can go on. (Interruptions). You have 
violated the Constitution. (Interruptions). No 
point of order. Why should the Member v/t s 
speaking be interrupted? 

��. ���� 	
 �� ��ह��� : ��	��M NO !-�� ��P 
ह��	 ' ....(������) 

�� ��!�  ,-��. (��/0��) : �7ह;�� 6 , 
�. ��	���M NO ��P ���	 ह� ' 
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SHRI PRANAB MUKHERJEE: Sir, it 
cannot  run  like this.  {Interruptions). 
They .cannot run away .........(Interruptions). 
We demand the recall of the Governor. 
(Interruptions). 

SHRI NILOTPAL BASU: Sir. how can we 
function like this? (Interruptions). 

�� &�� �
1�� (��ह!� ()* �!"+) : �� 2�� 
!(��  J� �2� �� A�2�� �� ���� ' ....(������) 
!(��  J� �2� �� A�2�� �ह& �� ���� ' 
...(������) 

��0 ���� 	
 �� ��ह��� : ��	��M NO !-�� 
�ह& ���	 �	 ���	 ' ....(������) 

SHRI M. VENKAIAH NAIDU: I am 
trying to help the proper functioning of the 
House. (Interruptions). Mr. Chairman, I want 
your ruling .on this. (Interruptions). 

SHRI PRANAB MUKHERJEE: The 
Governor of Goa has to be recalled. We are 
not going to ...(Interruptions). 

��  
"+ �23� (�4� �!"+) : �	(�� ��, 
����K	� �� घRS��	� :F� ,� ह� ' ....(������) 
����K	� �� घRS��	� :F	 ,� ह� ' ....(������) 
�	(�� �ह�,�, ��! ��  ����� �� ����K	� �� 
घRS��	� :F	. ह�, :��� � �7� � 2	�	 �	�	 A	�ह3 ' 
....(������) 

��0 ���� 	
 �� ��ह��� : �B� ��H� (	�T ��  
��B�� �$� �3, (	�T E�F �3 4� !( (,U -	2 �ह� 
ह� ' ....(������) �B� ��H� (	�T �$� �. ' 
....(������) 

��  
"+ �23� : �	(�� ��, ��! ��  ����� �� 
����K	� �� घRS��	� :F	 ,� ह� ' ....(������) 

��0 ���� 	
 �� ��ह��� : !( � ����K	� �� 
हV�	 �� �ह� ह� ' ....(������) 

��  
"+ �23� : �	(�� �ह�,�, ���	� �� 
�6UH��� ���	 ����K	� �� घRS��	� :F	�	 ह� ' 
....(������) 

PROF. VIJAY KUMAR MALHOT-RA: 

The point of order has to be listened to. 
(Interruptions) 

�� &�� �
'�� (��ह!� : ����� �� �	�(� 
� 2	5� ....(������).... !( ��  J� �2� �� A�2�� 

. 

�ह� �� ���� ' !( �� ह ?� �,�	 ह� 
....(������).... !( ��  J� �2� �� A�2�� �ह� �� 
���� ' 

��0 ���� 	
 �� ��ह��� : !( �� (	�T �$� ��� 
�� ह�	�� ��B��,	�� ह� ? ह� ?�	 ��� 
....(������).... �(�� (	�T ��F�� ��L �3 4� 
....(������).... 

Sir, you must listen to the point of order' 
raised by him and give your ruling. 
...(Interruptions).. 

�� ��!�  ,-��.           : �ह	� !�� हX2	 
�A	�� ह� ....(������).... ?�	 ��2� ह� �� �	 ? 
....(������).... 

��0 ���� 	
 �� ��ह��� : �(�� (	�T �� ���� 
....(������)....  

��  
"+ �23� : 3� ��J :Y� 8,�0 �� !�0 
3�0 3�0 ....(������).... ��,[0 ,� �ह� ह�, ,$��� 
��J ����� ����K	� �� घRS��	� :F	 �ह� ह� ' �ह 
�� ?�	 ह� �ह	 ह� ? 

�� &�� �
'�� (��ह!� : �Bह$���� �	 �V2�-
!� �ह& A2��	 ' ....(������)... ह� (�0 3�0 �� 
� �ह& � ���� ' ��� !( �ह& � ���� �� ह� � �ह& 
� ���� !( �� ' ...(������)...  

�� ��!  ,-��. : ह�	�� ��B��,	�� ह� ���� 
....(������).... �ह	� �	5� ....(������)... 

�� �� +5	 	3�+	 ()* �!"+) : �	(�� 
��, ���	 3� ����,� ह� .... 

SHRI M. VENKAIAH NAIDU: Sir, if they 
are not able to control their party, we cannot 
help out. I want a proper discussion. 
(Interruptions) 

PROF. VIJAY KUMAR MALHOT-RA: 
Sir, kindly listen to his point of order. We 
seek your protection. Sir. (Interruptions) 

��  ����� : !( ���L3, �� ��. ����,� �ह& ' 

The hon. Member wanted to raise a point of 
order. He could not complete his point of 
order. But he read out rule 177 of the rules of 
Procedure and Conduct of business in the 
Council of States. (Interruptions) Let me 
complete. I have heard it. Let me explain it. 
Perhaps, he was not 
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present in the Chamber when the dscus-sion 
took place. Had he been preset in the Chamber, 
he would not have raised this point of order. 
The hon. Member, Shri H. Hanumanthappa, 
had raised a questions about the suspension of 
rule 267 in the Chanar and after that, it should 
be flone. The Leader of the House was there 
and I asked the Leader of the House whetjier 
we could take up this matter of urgent public 
importance immediately. I also said that he has 
to contact the Minister. He was gracious 
enough to see to it. So, after all that talk took 
place in the chamber and when Shri H. 
Hanumanthappa said something about the 
suspension of rules and when I gave 
permission to raise it, it means that I had 
suspended the rules under rule 267. So, rule 
177 was not required. The discussion can 
continue immediately. (Interruptions) 

SHRI M. VENKAIAH NAIDU: Sir, 
sombody has to respond. Sir, the rule says; 
"The concerned Minister(Interruptions).. 

SHRI NILOTPAL BASU: Sir, he is 
challenging the Chairman's ruling. (Inter-

ruptions) 

MR. CHAIRMAN: Well. Mr. Venkaiah 
Naidu, you were not present in the chamber 
when the discussion took place. This issue 
was also raised that we must get the Minister 
immediately. The Leader of the House was 
present there. He said that he would be there. 
As long as the Home Minister is busy 
somewhere else because of a statement, the 
Leader of the House would be there. The 
Leader of the House is a responsible and 
respected Member of the Government. He 
will note down the points. Others will note 
down the points. There is no problem. The 
Home Minister can be properly briefed and 
the answer can be given. 

SHRI M. VENKAIAH NAIDU: Sir, this is 
what I say. Let the Minister come. ... 
(Interruptions)... 

MR. CHAIRMAN: It is not good. 
...(Interruptions)... That is what I say. The 
difficulty is that the Leader of the 

House wno belongs to the ruling party was 
present there. The issue was raised about 
taking notes till the Home Minister comes. He 
is a respected Leader of the House, an old 
hand, and he will take down the notes. He 
will report to the Home Minister. That is 
usual. ... (Interruptions)... 

SHRI NILOTPAL BASU: Sir, he is a 
super leader. 

DR. RAJA RAMANNA (Nominated): Sir, 
I am on a point of order. 

MR. CHAIRMAN: Not now. Please sit 
down. Tnen everyone will start doing that. 

DR. RAJA RAMANNA: Sir, it is very 
different from what is being said here. You 
please just listen to me. Sir. 

I know that the Goa Government has 
fallen, but Governments come and go. 
Governors come and go, but for two days you 
have already postponed a discussion on the 
working of our Industry Ministry and now all 
the boys who are passing out from the UTs 
will rune away if you don't do something 
about our industry problems. That, I think, is 
the highest priority and should be discussed 
first. 

MR. CHAIRMAN: Anyway, that is a 
different thing. 

SHRI KAPIL SIBAL: Mr. Chairman, Sir, I 
thank you very much. I quite understand the 
concern of some of the hon. Members of this 
House who are repeatedly objecting to the 
carrying forward of the proceedings, and I 
quite appreciate that they will be somewhat 
embarrassed when I place before the House 
the real facts, the real facts which led to the 
dismissal of a Government which enjoyed the 
confidence of the House. Sir, everything 
happened in the course of five days! It started 
on the 24th of this month, and on the 29th a 
Government which enjoyed the confidence of 
the Hopse was dismissed! Sir, may I tell you 
the facts, may I tell the hon. Members of this 
House the facts that led to the unconstitutional 
action of the Governor? I think it is nothing 
short 
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of murder of democracy itself. And I quite 
understand the nature of the oppositioti also! 
This Government double talks all the time. 
When it comes to U.P., it takes one stand; 
when it comes to Goa, it takes the opposite 
stand. They are not bothered about the 
Constitutional norms; they are bothered about 
power and that is all that they want, Sir. 
...(Interruptions)... On the 24th of July, as you 
know, in an Assembly of 39 Members, the 
Congress had 23. So, they had a clear 
majority. On the 24th of July, five Members 
were thrown out of the Congress Party. This 
was duly done by the order of the President of 
the Goa Pradesh Congress Committee. After 
the throwing out of these five persons, two 
persons who belonged to the United Goan 
Democratic Party joined the Congress Party. 
So, from 23, the strength had come down to 
18. Five persons were dismissed, and two 
others joined. So, we had 20 Members in the 
Assembly. Meanwhile on the 25th of July an 
intimation was sent to the Speaker of the 
House that five Members of the congress 
party had been expelled. A further intimation 
was also sent that two other Members had 
joined the Congress Party. On the 27th, a 
Communication was sent to the Speaker by 10 
Members belongmg to the Congress 
Legislature Party to the effect that they were 
seeking permission to form a separate group. 
That separate group was sought to be formed 
with effect from the 24th of July! What is 
important to note here is that in the 
communication to the Speaker of the 
Assembly ten members forming a separate 
group never said that this was as a result of 
any split iii the Congress party. Consequently, 
the Congress party took action^ and two 
petitions for disqualification were moved 
before the Speaker. One petition was directed 
towards fivp Members of the Congress who 
had been expelled on 24th of July and the 
other petition was directed against all ten 
Members. The disqualification was sought on 
the ground that under the Tenth Schedule of 
the Constitution none of these five Members 

or ten Members could take advantage of 
paragraph 3 of the Tenth Schedule. Sir, in fact, 
it is better that I read paragraph 3 of the Tenth 
Schedule of the Constitution. May I, Sir, with 
your permission read it? This is what it says: 
"Where a member of a House makes a claim 
that he and any other members of his 
legislature party constitute the group 
representing a faction which has arisen as a 
result of a split in h's original political party 
and such group consists of not less than one-
third of the members of such legislature 
party," then they are entitled to protection. So, 
two conditions have to be satisfied. Condition 
number one is that they represent a faction of 
the members of the legislature party and that 
faction has arisen as a result of a split in the 
original political party. That fact was never 
mentioned because there was no split. 
Therefore, we moved a petition before the 
Speaker and the Speaker gave them notice and 
said, "please come and appear before me". In 
the meantime, the Speaker passed an order. 
The Speaker passed an order directing each of 
these ten Members not to participate in the 
proceedings of the House and also passed an 
order to the effect that they were not 'entitled 
to vote in the course of the proceedings. I am 
stating these facts not for the purpose of 
castigating one authority or the other. I want 
to state the facts so that the hon. Members of 
this House know exactly what happened. 
Unfortunate events started thereafter. As you 
know. Sir, when a Speaker disqualifies a 
Member or passes an order which is adverse to 
the interests of that Member, there is a judicial 
resourse available to him. First he has to 
appear before the Speaker and justify his 
claim. In the event he is unhappy about the 
result of that claim, as you know, Sir, there is 
a judicial remedy available to him. The 
Supreme Court in Holohon's case has 
categorically stated that such a judicial remedy 
is available. The proper course of action to 
follow is to complam against the action of the 
Speaker in a court of law. That did happen. On 
the 
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very next day a petition was moved in the 
High Court. It was mentioned at 10.30 A.M. I 
am now talking about the 29th July. In the 
meantime, a very strange thing happened. We 
are here today not to condemn 'A' or 'B'. We 
are standing here today to protect our 
institutions. Governments may come and 
Governments may go. Governors may come 
and Governors may go. So also in the case of 
Speakers. What is more important for us is to 
rise together and to uphold the principles of 
constitutional democracy. I am sure that my 
party will never be hesitant in conden.ning 
any infraction of any constitutional authority, 
if it happens. But I can say. Sir, ... 
(Interruptions)... 

�� ��!�  ,-��.           : !(�� (	�T �� �. 
�	� �-�� ���	 ह� 8�	��] �	 ' ..(������).... 
:Y� 8,�0 �� ह� A �	 ह� ..(������).... 

 

SHRI KAPIL SIBAL: Sir, will you let mc 
continue? ...(Interruptions)... Sir, Will you 
please let me continue? ...(Interruptions)... 

When I reveal the facts my learned friends 
will not be so agitated. 

 

When I reveal the facts, they will understand 
that there is a higher principle than the 
principle of intervention in this House, that is 
to uphold constitutional norsm. 
...(Interruptions). 

If you remember. Sir, just a few months ago 
sometl)ing happened in the State Uttar 
Pradesh. The Governor asked a particular 
person who was sworn in as Chief Minsiter, 
to prove his majority on the floor of the 
Assembly within three days of his swearing 
in. What happened at that time? What did the 
BJP do? At that time the present Prime 
Minister decided to go on a fast unto death. 
Why? He thought that three days were not 
enough for anybody to prove his majority on 
the floor. But what did the Governor of Goa 
do? He sent a communication to the Chief 
Minister at 2 o'clock asking the Chief 
Minister to prove his confidence by 3.30 p.m. 
(Interruptions). 

�� ��!�  ,-��. : �(�� (	�T ��  �	��	�; ��  
���ह	� �� (^� (ह2� ...(������) 

SHRl GOPALSING G. SOLANKI (Gujarat): 
Sir, ...(Interruptions). 

SHRI KAPIL SIBAL: I can only say that 
...(Interruptions). 

SHRI RAMDAS AGARWAL: Sir, he is 
giving a wrong picture. 

SHRI KAPIL SIBAL: That is why Dr. 
Manmohan Singh. ...(Interruptions). That is 
why I talked of double, speak. (Interruptions). 

That is why I talked of double—standards. 
(Interruptions). Sir, 

�� ��!�  ,-��. : �,� �� � ��	ह ���	 �	 
�ह	 ह� ...(������) �� �	��	 A	ह�	 ह$�  �� �� �$0 
(�0 ��  ��,� ���	� �� �6UH� ���	 ��	 
	 
...(������) �� �	� !(�� �ह� ह�, �ह L�� �ह& ह� 
..(������) 

SHRI KAPIL SIBAL: Sir, I am not 
yielding. (Interruptions). Sir, I am not 
yielding. (Interruptions). 

MR. CHAIRMAN: Please sit down. 
(Interruptions). 

SHRI KAPIL SIBAL: I can understand 
why it is hunting my learned friend. I know 
why it is hurting him. The people of India 
now know that when they are in Power thcyj 
speak one language but when in opposition 
they speak the opposite language. The people 
of this country know that.  (Interruptions). 

��  5�� ��6�� (�ह��78) : �	�_�� �	 A��] 
� �ह� ह�, �� ...(������) 

SHRl GOPALSINH G. SOLANKI: Sir, he 
is misguiding the House. (Interruptions). 

SHRI KAPIL SIBAL: The people of 

this country know that. I would like to read a 
letter written by the Governor to the Chief 
Minister on the 28th of July, 1998. The letter 
says: 

"After carefully considering the political 
developments in the State and also the fact 
that important financial and other business 
has to be concluded in the ongoing 
Session of the 
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Legislative Assembly, I am of the view 
that in order to uphold the democratic 
principles"—after having destroyed 
them—"You and the Ministry headed by 
you should seek a vote of confidence." 

"I, therefore, direct that"—this is at 2 
p.m. and I will comment on it a little 
later—"you may immediately, and in any 
event before 3.30 p.m. today seek the vote 
of confidence of the Assembly and report 
to me the result thereof. 

Sir, I think this is enough to dismiss the 
Governor. This communication is enough for 
the Central Government to dismiss this 
Governor. The Governor has no right to give 
such mandatory directions to the 
representative of the people ...(Interruptions). 

SHRI GOPALSINH G. SOLANKI: Sir, he 
is misleading the Hosue. (Interruptions). 

SHRI KAPIL SIBAL: I know why he is 
agitated. Sir, I would like to state 
...(Interruptions). Sir, look at the gra-
ciousness of the Members of the Assembly. 
They actually obeyed the direction of the 
Governor. 

They called the House—the Assembly was 
in Session—and a vote of confidence was 
passed. 

Sir, now I would like to read out the letter 
which the Chief Minister, Shri Pratap Sing 
Rane wrote to the Governor. I quote: "As per 
your Order of 28th July, 1998, I have moved 
the Vote of Confidence Motion in the House 
at 3.10 P.M. jind the same was approved by 
the House by a voice vote." It was passed. So, 
Mr. Rane enjoyed the confidence of the 
House. But see what the Governor did then. 
The Governor, on 28th July directed the 
Speaker under article 175 (2) to take up 
certain items of business. And I shall read that 
letter to the hon. Members of this House. He 
says: "After carefully considering the political 
developments in the State and having concern 
about the transaction of 

pending important financial and other business 
in the Hosue, I, in terms of clause 2 of article 
175 of the Constitution of India, hereby send 
the following message for consideration of the 
Legislative Assembly: The House may, on 
28th July, before transacting any other 
business consider and dispose of the following 
matters in the order indicated namely (1) The 
Motion of Vote of Confidence in the Ministry 
headed by Pratap Sing Rane"—this was 
passed at 3.10 p.m.—"(2) All stages of Motion 
or Motions for which notices have been given, 
but not taken up"—those were also duly taken 
up—"(3) Passing of all remaining Budgetary 
Demands and (4) Passing of the Annual 
Appropriation Bill and also the Supplementary 
Appropriation Bill. The proceeding for 
transacting business listed at items (1) ana (2) 
above shall be completed before 7 p.m. on 
28th of July and the remaining business befoe 
7 p.m. on 30th of July. I haye separately 
directed the Chief Minister to seek a vote of 
confidence in the Ministry headed by him in 
the House before 3.30 p.m." So, Sir, the vote 
of confidence was sought and the vote of 
confidence was won, and thereafter the House 
duly transacted the business as per the request 
of the Governdr. How could the Governor 
then dismiss this Ministry! I fail to understand. 
I am sure that my learned friends will speak 
with one voice and criticise the high 
constitutional authority for having dealt so 
shabbily with ti.is document. Sir, what 
happened thereafter on the 28th of July? I may 
mention to you that the Motion of Vote of 
Confidence was moved by the Chief Minister, 
as I have said, and the same was proposed and 
put to vote, and was passed by 16 votes to 13 
votes. Then, tlie five Budgetary Demands 
were passed in the House and the same were 
listed in consultation with the Leader oi the 
House and the Leader of the Opposition 
because the first two items were the items 
relating to his seeking the confidence of the 
House. So, after he sought the confidence of 
the House,   the   other   Budgetary   demands 
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were taken up and they were also duly 
passed. And as per the Rules of Business 
of the house and conventions, the 
Demands which could not be taken up on 
27th were taken up on 29th along with 
other Demands They were all taken up 
and passed. This happened till 6 p.m. But 
what happened thereafter? What 
happened was that at 8.35 in the evening 
of 29th July an order was passed by the 
Government. Sir, I read that order to you. 
It says: "In exercise of powers vested 
under article 164 (1) and other enabling 
provisions of the Constitution, 
Lieutenent-General (Retd.) Jack Frederick 
Ralph Jacob, Param Visisht Seva Medal, 
the Governor of the State df Goa, do 
hereby...(Interruptions) It is all right. He 
is only setting forth his credentials. We do 
not object to it. It further says: "... hereby 
withdraw"—this is serious—.."my 
pleasure and accordingly dismiss 
forthwith Shri Pratap Sing Raoji Rane as 
Chief Minister of the State of Goa" 
...(interruptions) It is a matter of shame 
...{Interruptions) This indeed is a matter 
of shame. But what happened 
subsequently is even more startling. What 
did he do thereafter? Even though there 
was a Chief Minister who had got the 
confidence of the house, he prorogued the 
Assembly under article 174 of the 
Constitution, though, as you know. Sir, 
the correct constitutional position is that 
no Governor is entitled to prorogue or 
dissolve the Assembly except in 
accordance with the advice of the Council 
ctf Ministers. Admittedly, the Council of 
Ministers had not advised him and yet he 
took to invoking the power under Article 
174 and prorogue the Assembly. That, 
Sir, is a matter of concern to all of us. It 
may happen in Goa today, but the day is 
not too far away when it might happen in 
other States of this country; now that they 
are in power. This is a very serious 
matter. We are not talking about Gover-
nor A or B, we are talking about con-
stitutional norms. We are not talking 
about personalities in this House, we are 
talking about high constitutional princip- 

les. We arc talking about the murder of 
democracy. We are talking about the manner 
in which high constitutional authorities 
appointed by this Government have behaved 
dealing with the Constitution in this shabby 
manner. That is what we are talking about. I 
hope that this House rises in one voice and 
condemns it. I might invite your attention to a 
situation that developed in 1994 when in this 
very State, in the State of Goa, a Governor 
dismissed a Ministry which enjoyed the 
confidence of the Housr; in a similar fashion. 
The then Government in power dismissed 
that Governor. (Interruptions) I don't want to 
name him. But this is a matter of record and 
the Members will be able to check it up. The 
then Government in power at the Centre dis-
missed that Governor. Of course, wc don't 
expect any such thing from them because 
they are in collusion with him. I don't expect 
any such thing from them. Otherwise, they 
would have taken note of these events 
yesterday and this morning the government 
would have been dismissed. I want a 
statement from them: Would they in these 
circumstances take action against this 
Governor? And if they don't, then it is clear 
that they have acted in tandem with the 
Governor. It is clear. Sir, unless they take 
action. 

Now, I move to another very important 
issue. Again of high constitutional im-
portance. The Governor says that he took 
action under Article 164(1) of the 
Constitution. This provision applies to States. 
There is a similar provision which applies to 
the Central Government which is Article 75 
of the Constitution. So, that will first... 

SHRI GOPALSINH G. SOLANKI: Try to 
amend it. 

SHRI KAPIL SIBAL: Of course, you will 
amend the Constitution, if you are allowed to 
continue. Wc know that agenda also. You 
have all these hidden agendas. We are aware 
of that. 

Now, Sir, I might tell you... (Interruptions)  

Article  164 of the Constitution, 
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under which the Governor is supposed to 
have acted, says: 

"The Chief Minister shall be ;ip-pointcd 
by the Governor"— this is important, 
Sir—"and the other Ministers shall bij 
appointed by the Governor on the advice 
of the Chief Minister, and the Ministers 
shall hold office during the pleasure of the 
Governor." 

So, the hon. chairman will see a very subtle 
distinction between the appointment of the 
Chief Minister by the Governor and the 
appointment of Ministers on the advice of the 
Chief Minister. These are two different 
qualities of appointment. And the further 
sentence is: 

"...and the Ministers shall hold office 
during the pleasure of the Governor." 

meaning thereby that if the Chief Minister 
advises the Governor to accept the resignation 
of a particular Minister or to dismiss a 
particular Minister, then the Governor is 
bound by that advice and the Governor can at 
his pleasure dismiss that Minister. That 
proposition. Sir, doesn't and cannot apply to 
the office of the Chief Minister because the 
Chief Minister doesn't hold office at the 
pleasure of the Governor; the Chief Minister 
holds office on account of his party's majority 
in the House. And it is only when he loses the 
confidence of the House that he can be 
dismissed. Now, Sir, apply this and look at 
Article 75 of the Constitution. Look at article 
75 because it relates to the Central 
Government. I would like the Government to 
respond to this. If their position is that 
Governors can dismiss ministries at their 
pleasure, we would like to know that from 
them. The people of this country will know 
that Governors arc entitled to dismiss 
ministries even though they enjoy the 
confidence of the House. 

Sir, let me read article 75 which says, "The 
Prime Minister shall be appointed by the 
President and the other Ministers shall be 
appointed by the President on the advice of 
the Prime Minister". This is similar to 164(1). 
The next. Sir is Article 75f2) which states: 
"The Ministers shall 

hold office during the pleasure of the 
President". A similar provision. Sir. In other 
words, if the Prime Minister advises the 
President that a particular member of the 
Cabinet who is a Minister should be 
dismissed, the President is bound by that 
advice because the Minister holds office at the 
pleasure of the President, namely, he holds 
office as long as he enjoys the confidence of 
the Prime Minister. But, Sir, that principle 
cannot be applied to the office of the  Prime 
Minister. Can anybody say that the President 
of this country can dismiss the Prime Minister 
even though he enjoys the confidence of the 
House? That, Sir, is the core issue. 
Consequently, Sir the acts of the governor are 
in violation of the provisions of the 
Constitution. The Governor has acted extra-
constitutionally; the Governor has disregarded 
provisions of the Constitution. In fact, 
disregarded the entire spirit 

of the Constitution. Sir, this is a very serious 
matter and the Government must take it up 
immediately because if this is how the 
Constitution has to be interpreted by high 
constitutional functionaries, like the 
Governor, then Sir, we are all in jeopardy. All 
elected Governments are in jeopardy. As you 
already know. Sir, there is a lot of talk going 
on as to how to get rid of the West Bengal 
Government; there is a lot of talk going on as 
to how to get rid of some other elected 
Governments in this country. And if such 
power is given to the Governor, then it will be 
the end of constitutional democracy in India. 
The whole system will collapse—not that it 
has not collapsed already—it has taken only 
120-odd days to collapse. 

Sir, in the past also, when the Congress was 
in power, the Andhra Governor, Shri Ram Lai 
was changed and Shri S.D. Sharma was sent 
in the regime of NTR because the Congress 
thought that Shri Ram Lai was not conducting 
affairs in accordance with the provisions of 
the Constitution. Sir, as I said earlier, the Goa 
Governor, Shri Bhanu Pratap Singh was 
changed in 1994. Therefore, Sir, we 
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would like to know from the Government as 
to how constitutional functionaries holding 
the office of Governor are to deal with the 
provisions of the Constitution. Do they have 
any blanket powers? 

Sir, as you know, the Governor is not 
concerned with what happens within the 
House. He may send messages to the House 
under article 175. B^t he is not concerned 
with the actual political alliances that exist in 
the House because he cannot get involved in 
that controversy. The Governor in a way is 
insulated from this. The Governor is not 
concerned with what happens in the House 
itself once the House is constituted; once 
there is a valid Government in power what 
the Governor has to do is to take note of 
certain events that have happened both 
outside the House and inside the House. He 
has taken note of iliosc events s'-'d come to 
his own conclusions, and on the basis of those 
conclusions, dismissed the Government. That, 
Sir, is a matter of concern. I would like the 
Central Government to take up this matter. 

The other matter of concern is, with 
reference to article 174 of the Constitution. It 
States "(1) The Governor shall from time to 
time summon the House or each House of the 
Legislature of the State to meet at such time 
and place as he thinks fit, but six months 
shall not intervene between its last sitting in 
one session and the date appointed for its first 
sitting in the next session. 

(2) The Governor may from time to time— 

(a) prorogue   the  House  or  either 
House; 

(b) dissolve      the       Legislative 

Assembly." In this case, the Governor 
prorogued the House, but on whose advice? 
The Governor cannot on his own prorogue 
the House in the midst of the Session. The 
Governor cannot, without the advice of the 
Council of Ministers, dissolve the House. 
That is not the domain of the Governor. 
Governor is the executive head of the State. 
He cannot 

directly or indirectly interfere in the 
proceedings of the House. That is what has 
happened in this particular case. Therefore, 
the matter, as I said, is of grave ... 
(Interruptions). 

SHRI GOPALSINH G. SOLANKI: It 
speaks about the dissolution. It is within the 
power. (Interruptions} 

SHRI KAPIL SIBAL: What article? You 
mentioned an article. Tell mc. 

SHRI GOPALSINH G. SOLANKI: Article 
174 (b). 

SHRI KAPIL SIBAL: I am grateful to the 
hon. Member to have pointed out article 
174(b). It says that the Governor may, from 
time to tome, dissolve the Legislative 
Assembly. I do not know what point the hon. 
Member is trying to make. 

SHRI   SURESH   PACHOURI:   The 
Assembly is not dissolved. (Interruptions) 

The Assembly is not dissolved, Gopalji. 
(Interruptions) 

9�0 (�����) ):�.� �2����� �;"� (�
���) : 
!( ?�	 �	� �ह �ह� ह� ? ...(������)... 

SHRI KAPIL SIBAL: Now the question is, 
what du we do? What should the Government 
do today? What is our demand? The demand 
is that this Governor must be recalled 
forthwith. This is my opinion and the opinion 
of my party. The entire Constitutional 
machinery has broken down. Today, the 
Constitutional machinery in that State has 
broken down. If the Constitutional machinery 
has broken down, it is for the Governmcn; to 
apply its mind. The first step that the 
Government must take is to recall this 
Governor forthwith because any attempt to 
continue this Governor would mean that the 
Central Government is hand-in-glove with 
the Governor. 

Secondly, once the Governor is recalled, 
then all actions of the Governor which arc 
clearly unconstitutional must be declared nan 

est and the true Constitutional position must 
be restored. 
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Shri Ranc, who enjoyed the confidence of the 
House at 3.10 p.m. on 24th July, when the 
vote of confidence was passed, continues to 
be the Chief Minister oi Goa. That is the only 
true Constitutional position. If there is any 
dispute in respect of any disqualification, as 
you know, ii has to be resolved as in the case 
of UP where the Speaker of U.P. decided the 
issue of disqualification in respect of BSF 
Members. As you are aware, the Speaker 
decided the dispute and the matter is now 
pending in the Supreme Court. In a similar 
manner, the Speaker will pass an order and 
the matter can be taken up to the High Court. 
If the matter is required to be brought before 
the Supreme Court, they can bring it before 
that court. Sir, that dispute initially can only 
be decided under the Tenth Schedule within 
the House. That is what I wanted to say. 
Thank you. Sir. 

SHRI M. VENKAIAH NAIDU: Mr. 
Chairman, Sir, ...(Interruptions)... Another 
Congress Member wants to say something. I 
am ready to yield. 

MR. CHAIRMAN: No, no please. 

SHRI M. VENKAIAH NAIDU: We, in 
fact, were interested to know but Mr. Kapil 
Sibal is defending a very, very weak case. 
What all Sibaiji spoke will be a guidance for 
future. The simple reason is, here is a party 
which is responsible for dismissing 82 
popularly elected Governments in this 
country. Eighty two times! And he is calling 
this as a murder! Murdering it 82 times and 
calling this also a murder today in Goa 
...(Interruptions) 

SHRI H. HANUMANTHAPPA 
(Karnataka): Not within 120 days 
...(Interruptions). 

SHRI M. VENKAIAH NAIDU: We do not 
want to do it. (Interruptions) Secondly, Sir, 
people who are responsible for this imposed 
emergency, putting JP, Chandra Shekharji in 
jail. (Interruptions) They cannot talk of the 
Constitution. ...(Interruptions)... They were 
supporting the Emergency. 
...(Interruptions)... Sir, today the  Congress  
Member says that 

there is no split in the Congress Party. The 
Congress Party has a very bad history of split. 
...(Interruptions)... Wc have seen Orissa 
Congress, Kerala Congress, Bangla Congress, 
Janata Congress, Rajiv Congress, Congress 
(I), Tiwari Congress, Urs Congress, etc. 
...(Interruptions)... We have seen it. Now, 
coming to the main point ...(Interruptions)... 

 

Now, coming to the actual situation today, 
what exactly happened the House should 
know because there is an attempt to mislead 
the House. My submission to this House is 
that wc know as to what was the mandate of 
the people. The total strength of the Goa 
Assembly is 40 and the Congress Party got 18 
seats. They created a split in the MGP and got 
five MLAs from that party to form the 
Government. Now what has happened is that 
10 Members of the Congress Party broke 
away from the Congress Party and formed^ 
party called as the R^jiv Congress. Their 
worry is that the Congress Party has split and 
the Rajiv Congress has formed the 
Government in Goa. They arc opposed to this. 
...(Interruptions)... They arc opposed to it. I 
cannot help if there is a split 
...(Interruptions)... If there is a split in the 
Congress Party, the Government Cannot be 
blamed. ...(Interruptions)... The Government 
of India cannot be blamed. The Government 
of India is nowhere in the picture in the entire 
episode. Sir, the reason is very simple. 
Everybody knows it. Let Congressmen do a 
soul searching. The Chief Minister of Goa 
became autocratic. His son was sitting in the 
chair of the Chief Minister. He was 
discharging the functions of the Chief 
Minister. Therefore, there was a revolt. The 
Congressmen there said that they cannot 
tolerate this extra-constitutional authority. 
...(Interruptions)... They could not tolerate 
this extra-constitutional authority. They 
formed a separate party. They met the 
Speaker and informed him that there is a legal 
and constitutional split in the.Congress Party, 
so they are forming a separate group called 
the Rajiv Congress. Sir, my friend,  Kapil 
Sibaiji is  ...(Interrup- 
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tions)... You arc appreciating the Rajiv 
Congress because you are saying aba aha. 

Fine, it is good. ...(Interruptions)... Sir, my 
friend, Shri Kapil Sibalji, who is a learned 
advocate, always argues the wrong cases. 
...(Interruptions)... He is an 

advocate, so he has to do that. I did not have 
that fortune though I am a lawyer. 
.^.(Interruptions)... I could not practise. 
...(Interruptions)... He has taken up such a 
wrong case. He is saying that the Speaker 
...(Interruptions)... He has quoted a very 
relevant rule. He has talked of the Xth 
Schedule of the Constitution. But, there is 
also a judgement given by the Punjab and 
Haryana High Court. I want to bring that also 
to his notice. This judgement is with regard to 
split in any political party. It has been stated, 
whether it is a parent organisation or a State 
Legislature Party, it is a different entity. A 
State Legislature Party is a different entity. 
Secondly, Sir, the Speaker received this 
notice. What did he do? The Speaker is a 
constitutional authority and nobody can 
question the rights of the Speaker. I agree 
with that. Sir, when the Governor directed the 
Chief Minister after receiving a report that ten 
Members of the Rajiv Congress have deserted 
the Congress Party and have formed a 
separate group and staked a claim to form an 
alternative Govern-met, the Governor 
dutifully, constitutionally and legally told the 
Chief Minister, "You seem to have lost the 
majority. You prove your majority." Sir, the 
Chief Minster had no majority. So, what they 
have done is ...(Interruptions)... On the day of 
the Session ...(Interruptions)... It has to be 
ascertained in the House, I agree with thcm. 
...(litterruptions)... I am agreeing with him 
also. ...(Interruptions)... I agree that the 
strength of any Governmetn has to be 
ascertained in the House provided the House 
functions and the Constitution is followed. 
...(Interruptions)... Sir, the Presiding Officer 
of the House after receiving the letter sus-
pended them. He said, "You are not allowed 
to take part in the voting." Had they been 
allowed to take part in the 

voting, the Government would have gone. 
Sir, then there is a No-confidence Motion 
against the Speaker. Once there is a No-
confidence Motion against the Speaker, he is 
not supposed to preside over the House. 
Under the rules he should vacate the Chair 
and ask some other Member to sit and 
perform the constitutional responsibilities. 
But, he did not do that. So, this is the 
position. 12.00 Noon 

Sir, today, they are asking nie ...(Inter-

ruptions)... Matters which are not palatable to 
them, they arc not in a position to hear them. 
They do not want adverse publicity. They had 
imposed press censorship earlier. They do not 
want any criticism. They have put 
Opposition's view behind the bar. Even in the 
Parliament, they do not want us to put forth 
our point of view because it will be etpbarras-
sing for them. He was quoting extensively 
about the conduct of the Governor. Sir, I was 
a direct witness to what had happened in 
Gujarat. I was present as a party's observer 
there. The Governor of Gujarat had asked the 
Chief Minister to prove his majority. The 
Chief Minister proved his majority, went to 
the Governor, told him, "Sir, here is the 
majority." Within half-an-hour of our meeting 
with the Governor, the news came that the 
Government of Gujarat, which had suc-
cessfully proved its majority on the floor of 
the House, was dismissed for no fault of theirs 
at the insistence of this party. What right have 
they got to criticise and to talk about the other 
parties and people? ...(Interruptions)... Is it 
not a fact? ...(Interruptions)... Let Mr. Kapil 
Sibalji and others do a soul-searching exercise 
and tell us whether the Constitution in Gujarat 
was misused or used properly. Sir, in a 182-
Member House ...(Interruptions)... That is the 
reason, in the last election, the people in 
Gujarat condemned this brutality and murder 
of democracy and gave again a two-third 
majority to my party and reinstated my party 
and my Government in Gujarat. If you have 
such a moral courage—the elections in Goa 
are not too far, the people 
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are the better judges and they give the best 
judgment—you show it. I do not want to go 
into those politics. 

Sir, coming to U.P., a Government was 
dismissed at midnight by the Governor and 
the very same party supported the Governor 
and his action. They condoned the action of 
the Governor and here the situation is, the 
Central Government is not in the picture and 
the Union Council of Ministers have not 
interfered in the affairs. The Governor, as per 
his powers under Articles 164 and 174(a), 
used his powers because his directive was 
flouted. The business that was given to the 
House to be transacted as per the Governor's 
directive was flouted not only by the Chief 
Minister but also by the Speaker of the 
Legislative Assembly of Goa where there is a 
no-confidence motion pending against him 
and where a majority of Members i.e., 10, of 
the Congress Party—the Congress Party's 
original strength was 18—left to the Rajiv 
Congress Party. I do not know with what 
name the remaining eight Members are to be 
called and to which Congress they belong. It 
is for them to decide. Of course, they can have 
a choice of their own name. Now, the Rajiv 
Gandhi's name has been taken away by the 
other party. So, it is not even out of place to 
mention that the Rajiv Congress is supporting 
this party. Here, at the Centre also the Rajiv 
Congress is supporting this Government and 
is a part of this Government. So, it is nothing 
new or nothing unnatural. Now-a-days, the 
Congressmen feel that their party has been 
abandoned ... (interruptions)... 

�� &�� �
1�� (��ह!� : �� �-	�� �� �� �ह	, 
L�� ह� ? ...(������) �� ���� � �ह �ह� ह�, ?�	 
�ह L�� ह� (������) 

�� ��0 �<	" �� ���9
 : �ह � L�� �ह& ह� ' 
...(������) 

SHRI SANGH PRIYA GAUTAM 
(Uttar Pradesh): Let him finish ...(Inter-

ruptions)... 

SHRI M. VENKAIAH NAIOU: -Sir, the 
situation in Goa is, the Government 

which was having a majority has lost its 
majority. The Assembly could not function as 
per the guidelines of the Constitution as well 
as the advice of the Governor. Thirdly, the 
Speaker flouted the Constitution and then 
suspended the Members and also did not 
allow them to perform their duty. That itself 
is a violation of the Constitution. Forthly, the 
Congress party or the Opposition parties 
cannot blame us for their own disunity. Do 
you want me to work for your unity? Is it our 
job to be helpful to get your party united? 
...(Interruptions)... Can we do that? Do you 
expect us to do that? Sir, you may see, in the 
coming days, there may be a situation where 
you may further be embarrassed. 

�� 	��. � =$. : �`E	 ' ...(������) 

�� ��0 �<	" �� ���9
 : ह	�, �`E	 ?�	 ? 
...(������) 

Sir, under Article 164 from which our 
learned friend was quoting ...(Interruptions)... 

Legally, I am no match to him. I agree. But 
the question is, politics. It is politics, it is 
democracy, it is parliamentary system and it 
is the legislative system which is functioning 
in this country. As far as the arguments are 
concerned, any number of arguments can be 
made. We made arguments with regard to 
U.P., M.P., Rajasthan and Himachal Pradesh 
Governments but they were dismissed. Sir, 
Himachal Pradesh is such a peaceful and 
sobre State where there was not even a single 
movement and no incident whatsoever. But, 
something happened somewhere and the 
Government was dismissed ... 
(Interruptions),.. 

SHRI AHMED PATEL (Gujarat): That 
was justified by the people ...(Interruptions) 

SHRI M. VENKAIAH NAIDU: That is 
what I am saying. You justify it ...(In-

terruptions)... That was justified by the 
people and then the people made ...(In-

terruptions)... Why are you bothered about 
the Congress Party? ...(Interruptions)... If you 
want to join Congress Party,  you  can join  
...(Interruptions)... 
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You are already joining ...(Interruptions)... 

You are already joining ...(Interruptions)... If 
you want to join the Congress group, you can 
join the Congress group. I have no problem. 
...(Interruptions)... Your party has already 
taken a decision to join hands with the 
Congress Party ...(Interruptions)... You have 
classified Congress as II and the BJP as I. 
...(Interruptions)... You have no problem that 
way. ...(Interruptions)... You have been in the 
habit of always coming to the rescue of the 
Congress Party ...(Interruptions)... 

SHRI MD. SALIM (West Bengal): Do you 
mean to say that you are free to do whatever 
you like? Okay, do it. Everything is natural. 
But, what does this mean? ...(Interruptions)... 

MR.   CHAIRMAN:   Mr.  Naidu,  you speak 
please ...(Interruptions)... You will     ' get your 
chance ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: Sir, I am   
surprised   that   when   I   attack   the     
Congress my Communist friends get pro- 
voked. What is their connection? ...(In-   
terruptions)... What is the hidden agenda?  
...(Interruptions)... Yes, this is the hidden 
agenda.  ...(Interruptions)... This is the hidden 
agenda ...(Interruptions)... The left and the 
Right, they come together, as and when  
...(Interruptions)... That is the agenda 
...(Interruptions)... 

SHRI H. HANUMANTHAPPA: It is not a 
hidden agenda. It is an open agenda. Left is 
opposing the BJP, the Congress is opposing 
the BJP. For opposing the BJP we are one. 
What is wrong in "i\^..(Interruptions)... That is 
the democracy. There is no hidden agenda 
...(Interruptions)... It is an open agenda 
...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: Should I 
read out for the convenience of my friend, 
Shri Hanumanthappa, what the CPM had said 
about the Congress. It said. Congress is 
communal, corrupt ... (Interruptions)... 

SHRI H. HANUMANTHAPPA: With all 
that we oppose the BJP. ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: With all 
that! Thank you ...(Interruptions)... Thank 
you ...(Interruptions)... I am happy 
...(Interruptions)... 

SHRI KAPIL SIBAL: In the area of 
corruption you have certainly taken a lead 
over us within a very short period. You are 
far ahead ...(Interruptions)... You are far 
ahead of us. ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: The 
Bofors, the securities scam, the urea scam, the 
sugar scam—Scam and scam, everywhere! 
One lakh crores of rupees have been looted. 
Who did it? Was it under the Vajpayee 
regime? It was under your regime 
...(Interruptions)... Do not provoke me. The 
list is very big ...(Interruptions)... I can tell 
you, Sibalji. There has not been even a single 
scam under the Vajpayee Government 
...(Interruptions)... Call anybody who can 
show even a single scam during these 120 
days. ...(Interruption^... 

SHRI KHAN GUFRAN ZAHIDI: There 
must be some hidden scam ...(Interruptions) 

... 

SHRI NILOTPAL BASU: Our only point 
is, since you demolished the Babri Masjid, 
you should not talk about the constitution 
...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: The 
Communists want to break the Constitution 
from within ...(Interruptions)... 

SHRI NILOTPAL BASU: You had given 
an assurance before the Parliament.... 
(Interruptions)... Violating the Constitution 
...(Interruptions)... You pulled down the 
Babri Mosque... (Interruptions)... 

MR. CHAIRMAN: Please 
...(Interruptions)... Mr. Venkaiah Naidu. ...(In 

terruptions)... 

SHRI M. VENKAIAH NAIDU: Sir, I am 
addressing  the Chaer. I have never 



31      Short Duration [RAJYA SABHA] Discussion      32 

mentioned their names. I have not even 
referred to them as my friend had 
referred to some scam, that is why, I 
thought of giving a list of scams. I know 
what to speak, how to speak. I heard 
speeches yesterday, when we were talking 
about Bangladeshi immigrants, being 
deported from Maharashtra 

.. (Interruptions)... The issue of Pokhran 
was discussed ...(Interruptions)... The 
issue of Pokhran was discussed, the issue 
of price-rise was discussed. 

...(Interruptions)... 

SHRI NILOTPAL BASU: But, many 
things have to be expunged from the 
proceedings of the House 
... (Interruptions)... 

MR. CHAIRMAN: Mr. Naidu, please 
complete this i\ow...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: Sir, Mr. 
Kapil Sibal was given one hour and two 
minutes, and I have spoken only for twelve 
minutes, out of which eight minutes have 
been taken by them.... (Interruptions) 

SHRI MD. SALIM: We have to give him 
24 hours because what happened yesterday, 
he will talk today and what will happen 
today, he will talk tomorrow. He can 
...(Interruptions) through writings. 
(Interruptions). 

SHRl M. VENKAIAH NAIDU: They want 
to forget yesterday because, yesterday they 
were attacking the Q)ngrc$s and today they 
are with the Qjngress. I want to remember 
yesterday, remember today and see tomorrow 
also. But those people, they have only 
yesterday in their history. There is no today 
or tomorrow. (Interruption) 

SHRI JIBON ROY (West Bengal): We 
have joined to remove the communal forces. 
Wc have joined to icmovc...(Interruption) Do 
not talk about... (Interruption) 

MR. CHAIRMAN: Mr. Venkaiah Naidu, 
please continue.(Interruption) 

SHRI M. VENKAIAH NAIDU: Sir, he 
cannot make allegations against me. 

Who are the people, who joined such forces 
which are responsible for the partition of this 
country? The Muslim League, the Kerala 
Congress, the Majlis- 

Ittehade-Muslimeen, you are the people. You 
act like that. You encourage them; you are 
having alliance with them. It is not me. I have 
a nationalist party. I have a nationalist force. 
(Interruption). You tell ms...(Interruption). 

MR. CHAIRMAN: Shri Venkaiah Naidu, 
please continue. 

SHRI M. VENKAIAH NAIDU: Article 
164(1) says that the Chief Minister shall be 
appointed by the Governor. Here is a Chief 
Minister who was appointed by the Governor. 
The Chief Minister lost his confidence 
because the Governor was told by majority of 
the MLAs that the Chief Minister lost his 
majority. (Interruption). But the Governor did 
not take a sua motu action. He referred the 
matter back to the Assembly. And the 
Assembly was not allowed to function in 
accordance with the Constitution. So, the 
Governor has got every right to invoke Article 
174 and take appropriate action to protect the 
dignity, to protect the sanctity, to protect the 
constitutionality of the Institution. That being 
the case. Sir, the dignity is violated by the 
Speaker. When there is a no-confidcnce 
against him, how can anybody say he 
presided over the case? 

 

There is another interesting information. 
The Speaker put the hearing of this 
representation by these MLAs to August 28th. 
The trial of strength was there this month and 
he postpones it to next month, August 28th, 
so that he can take advantage -and dis^alify 
these people and help the out-going ruling 
party in order to secure, procure, encourage 
defections. And then again get back the 
majority which they have lost. This is a ma/a 
fide action. (Interruption) This is a mala fide 

action of the Speaker of an Assembly. That 
being the case, the Governor is well within 
the right to interfere and also to invoke the 
provisions   of   the   Constitution   under 
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which he is asked to perform his 
responsibility. He was even referring to 
Article 174. It is very clear. Article 174, 
Clause (2) says that the Governor, from 
time to time can prorogue either House. 
Where is it written that the Governor 
should prorogue the House only on the 
advice of the Council of Ministers when 
there is no Council of Ministers existing 
legally? The Governor has got power— 
according to the Constitution, according 
to Aritclc 174(2) — to take recourse to 
this particular Article 174 (2). 
(Interruption) A Governor is a Governor. 
You and I cannot take action. 
(Interruption). It is the 
Governor... (Interruption). 

SHRI TRILOKI NATH 
CHATURVEDl (Uttar Pradesh): You people 
arc using the Governor as a puppet. 
(Interruption) 

SHRI M. VENKAIAH NAIDU: A senior 
leader, Shri Manmohan Singhji, for whom I 
have great regard, was referring to the fact of 
appointment of a Governor. This country has 
got a history; we have seen who have been 
appointed as Governors. I need not take those 
names. It is not fair or proper to bring those 
names here. But, Shri Manmohan Singhji 
represents a party >yhich has appointed many 
people who had been defeated, who had been 
defamed earlier as Governors. Where is the 
point now of questioning the appointment of a 
Governor? This gentleman who has been 
appointed as a Governor of Goa is a patriot. 
He is an honest person. He was the hero of 
India in the 1971 Bangladesh War. Such a 
great man. Such a great solider of the country 
who was ready to sacrifice his life. Such a 
person was made the Governor of Goa. What 
is wrong with that? I just cannot understand. 
You want only Romesh Bhandari. 
(Interruptions) 

SHRI KAPIL SIBAL: It is not a question 
of sacrifice. It is a question of following the 
Constitution. (Interruption) 

SHRI M. VENKAIAH NAIDU: You do 
not want him. You want only Gopal 

Singh. You do not want Jacob who was ready 
to sacrifice his life for the sake of the country. 
You want only such people. (Interruptions) 1 
am appealing to him. I am appealing to the 
gentle conscience of Dr. Manmohan Singh, 
who is the leader of the Congress Party. He is 
not only the leader of the Congress Party; he 
has also got a standing in the country. 
Everybody respects him. Everbody respects 
what he says. One may agree with his 
philosophy. One may not agree with his 
philosophy. But I would request him to go 
back and sec what the Congress Party had 
been doing all these years. My party will not 
follow the practice of the Congress Party. 
This Government did not follow the practice 
of the Congress Party. 

Sir, I would like to make a mention about 
what happened in the State of Andhra 
Pradesh.* I was, earlier, a Member oU thf 
State Legislative Assembly. Some of my 
friends say that I was only a Member of a 
Legislative Assembly; that I am of Assembly 
level. They say that it will take some time for 
me to learn all the tricks, to become better, to 
become mature. I have seen some of the tricks 
being used by some people here. I have not 
come up to that level, I do not want to go to 
that level. I wish I maintain my standards. I 
wish the standards of this House and the 
dignity of the House are protected. I have 
been seeing for the last few days what is 
happening. I do not want to make any 
comments on that. 

Sir, I was referring to Andhra Pradesh. Shri 
Ram Lai was the Governor of Andhra 
Pradesh then. He dismissed the popularly eled 
Government. He dismissed the mc^ popular 
Chief Minister of Andhra Pradesh, Shri N.T. 
Rama Rao, when he was still having the 
majority. One-hundred-sixty-four MLAs were 
with him. I was one of the witnesses, as an 
MLA. Along with some colleagues from the 
CPI, the CPI(M) and the Janata Dal, wc went 
to meet the Governor. We were treated very 
shabbily. We were not allowed to enter the 
Raj Bhavan. We were 
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not allowed to ventilate our grievances. 
Subsequently, we were allowed. Here was an 
instance, Sir, where the person who was the 
Governor at that time ordered the arrest of the 
Chief Minister, Shri N.T. Rama Rao. He was 
still the Chief Minister. In front of me, the 
Governor shouted at the Director-General of 
Police and told him: 'You arrest him'. The 
Director-General of Police was hesitating. He 
was hesitating. But still they had to obey the 
order. All of us were bundled out. 
(Interruptions) 

��  ��+ ���� (�ह��78) : !(�� �ह � (	( ��3 
ह� ....(������).... 

�� &�� �
'�� (��ह!� : �ह	� ��  ����� �� �2� 
���	�� ह�	 �,3 �3 ....(������).... 

SHRI M. VENKAIAH NAIDU: This is 
part of history. What can I do? (Interruptions) 

SHRI MD. SAUM: Some of your allies, 
belonging to the regional parties, will not 
support the way you are defending the role of 
the Governor. Even your friends in Andhra 
Pradesh will not endorse the way you are 
using the Governor's Office. (Interruptions) 

SHRI JOHN F. FERNANDES (Goa): Sir, 
the conduct and role of the Governor cannot 
be debated in the House. I would request you 
(Interruptions) 

�� ��!�  ,-��. : �ह� �	� ! ��� !(��  
�,�	� �� ....(������).... 

MR. CHAIRMAN: Please. (Interruptions) 

Please sit down. (Interruptions) If I had 
accepted the point of order, this debate will 
become infructuous. The speech of Mr. Kapil 
Sibal will become infructuous. Please do not 
raise this point. (Interruptions) 

�� >5	� ? ह .&��� (��/0��) : �� ��! �� 
ह� ���� �� �	� �	� 2���3 ' �	�_�� ��  ह� ' ���� 
�	� �	� 2���3 �� ����� ��  a(� AAU � ��� 
....(������).... 

SHRI JOHN F. FERNANDES: Sir, it is not 
related to the issue; what he has said. It is 
irrelevant. (Interruptions) 

SHRI M. VENKAIAH NAIDU: Sir, I 
would submit to you, respectfully. Personally, 
I did not want to take the name of Mr. Ram 
Lai. I was encouraged by some of my senior 
friends who took the name of Mr. Ram Lai. I 
did not want to take his name. I would request 
my friends to kindly hear the speeches from 
both sides. Some of them are having the 
problem of one-side hearing. That is the 
problem. 

As I was saying, we were all bundled , out. 
We were sent out of the Raj Bha-van. We 
were arrested. Then we went back. It took me 
and our people one month, one full month. 
For full one month, we took refuge in Delhi, 
in Mysore, etc. We were going round. There 
was no security in the regime of ...(Inter-

ruptions) I am coming to that. 

Sir, when 163 MLAs sought an ap-
pointment with the President of India who is 
the highest constitutional authority in the 
land, to meet him, to present our case to him 
and to apprise him of the situation, so many 
hurdles were created by the same 
Government. The trains were stopped. The 
people were attacked at every place. First of 
all, there was pressure brought not go give an 
appointment also. But the then hon. President, 
Shri Zail Singhji, was kind enough to give an 
audience, and 163 Members were presented 
before the President. There was an 
embarrassing situation for the Government 
because the President himself had received 
163 MLAs of different parties which were 
supporting the popular Chief Minister. Then 
the Government had to go. It was not your 
action. It was the public reaction. It was the 
popular protest. 

SHRI MD. SALIM: Now you go. 

 

SHRI M. VENKAIAH NAIDU: Not we, 
but they have to go now. This is the history. 

SHRI JIBON ROY: You are repeating it. 

SHRI M. VENKAIAH NAIDU: We are 
not repeating it. (Interruptions) 
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�� � � �ह� ह� ' ....(������).... 

SHRI NILOTPAL BASU: We were proud 
to be present there, and we are proud to 
oppose you here. (Interruptions) 

SHRI M. VENKAIAH NAIDU: We arc 
very happy that you arc not with us and that 
you are with them. We are very happy about 
it. You are in a proper company. 
(Interruptions) 

SHRI MD. SALIM: One question is: if you 
are doing the same thing, if you repeat the 
same actions what the Congress Party has 
done or what misdeeds the Congress Party 
has done, what is the use of this change? That 
is an important question. 

SHRI M. VENKAIAH NAIDU: That 
cannot be questioned. 

SHRI MD. SALIM: You are doing the 
same thing. You are a party with a difference! 
(Interruptions) 

MR. CHAIRMAN: Please let him 
complete. (Interruptions) 

SHRI M. VENKAIAH NAIDU: Sir, this is 
at page 86 of the Constitution. The same 
point was made by my friend from the 
Congress Party. Here is article 174(2). Where 
is it written that the House cannot be 
prorogued by the Governor? We would like 
to be enlightened on this. He is a very-very 
experienced, legal luminary. He can enlighten 
the House where it is written that the Gover-
nor has no right to prorogue the House when 
there is no constitutionally elected Governor 
present. 

SHRI KAPIL SIBAL: Sir, He has asked 
me to enlighten the House. I would like to 
enlighten the House. 

SHRI TRILOKI NATH CHATUR-VEDI: 
You can do it later on. 

SHRI M. VENKAIAH NAIDU: No 
problem. 

SHRI TRILOKI NATH CHATUR-VEDI: 
Let him speak now. (Interruptions) 

MR. CHAIRMAN: No, no. Somebody will 
speak from your side. You can ask him. 
(Interruptions) 

SHRI TRILOKI NATH CHATUR-VEDI: 
He is not yielding. 

MR. CHAIRMAN: Let us not have cross-
talk. 

SHRI MD. SALIM: Mr. Naidu, have you 
changed your position? 

SHRI M. VENKAIAH NAIDU: I 
have not changed my position. I am not 
that much progressive to change my posi 
tion so frequently............(Interruptions).... 

Sir, today, as the Council of States, we are 
discussing about a matter that has occurred in 
a State of the Union of India. Normally, we do 
not want to question the proceedings of the 
Legislative Assembly or the action of the 
Speaker or that of the Deputy Speaker because 
the House there is also supreme. But, here is a 
situation where the Governor was dragged 
into the controversy. The Chief Minister's 
name was also dragged into it. The Speaker 
was also dragged into it. The Deputy Spckaer 
was also dragged into it. So, the House has got 
every right to discuss the .conduct of these 
dignitaries who are holding one constitutional 
posi-toin or the other. So, this House should 
also take notice of the action taken by the 
Speaker. Particularly after the Governor gave 
a directive to prove the majority on the floor 
of the House, no other business should take 
place except that. But the Speaker, acting the 
most unconstitutional way, in a brazen 
mannef, just to support his political^masters, 
resorted to dismissing them and throwing 
them out. The main issue in Goa today is that 
the ruling party there has lost its majority. It is 
very clear. They have formed a separate party 
and have claimed recognition. Suppose the 
matter is pending before the Speaker. He takes 
action, suspends and disqualifies persons and 
sends some people out. Then he asks to con-
duct a trial of strength. Can you call it a 
democracy? Let us assume tomorrow there is 
a trial of strength in this House 
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or in the other House. The person who happens 
to be the Presiding Officer at that  time—I  
know  the  Chairman   will never  do   that  —
sends  out   10  or  20 Members,  takes a voting 
and then declares that the motion is carried, 
can it be called a democracy? This is the crux 
of the problem. This is the situation there 
today. When it gets cleared tomorrow, you will 
know who is having what sort of strnegth and 
who is responsible. So, there is  no  question of 
somebody trying to murder democracy. First of 
all, the earlier Government came to power by 
manipulation. They did not have the mandate. 
They were only 18 Members. They split the 
other party. If the same thing happens to them, 
they raise a hue and cry and say you are doing 
this and that. In   that   first   instance   they  
did   it   by breaking the Maharashtrawadi 
Gomantak Party. There was no protest from 
your side   at   that.   It   was   done   with   
your express singal. When the same thing hap-
pens  to your party and  the partymcn were 
kind enough to you to take the name of Rajiv 
Gandhi, you get agitated. You behave as if 
heaven has fallen on the earth. You feel 
democracy has been murdered.   Is  it  the  way 
that your party, which has governed the 
country for all these  years  should   behave.   
The  party which has invoked Article 356 a 
number 

of times; a party which has used and misused 
the office of Governor all these years! You 
have dismissed so many popularly-elected 
Governments. Now you are raising this issue' 
and shedding tears for the just gone-out Goa 
Gomantak Party. You don't have a case, you 
have lost the case in Goa. You have lost the 
case here also. Any number of arguments and 
quotations will not suffice, because 
democracy is a game of numbers. When Shri 
Vajpayee was the Prime Minister and he 
could not prove his majority, he honourably 
went to the President and resigned. Your 
Chief Minister in Goa did not do that. On the 
other hand he encouraged defections. The 
Chief Minister, who was not functioning in a 
proper manner and was not liked by his 

own M.L.As, had to go. I cannot be t>iamed for 
that. So, please try to understand what happened 
in Goa. I request you not to take this any further, 
bccause it will expose you more and more. It is 
an internal conflict of your own party there. The 
Governor was well within his right and there is 
no question of my defending him. He has got the 
Constitutional protection. I need not defend him. 
He has taken the action within the Constitution 
and I need not go on explaining further. I will 
now sum up, because I have already taken half of 
the time of my party. My submission is that there 
is no violation of the Constitution. In fact, the 
people were feeling uneasy because the 
Constitutional machinery had not been set in 
motion for taking a proper action. They were 
uneasy because the Chief Minister was trying to 
put pressure, was trying to bully, was tyring to 
influence M.L.As. to come back. He was 
threatening them of dire consequences. So, it was 
the duty of the Constitutional head there to give 
them protection. Nobody wants Gujarat to be 
repeated there. 

9�0 (�����) ):�.� �2����� �;".   : � ��	� ��  
�	
 ?�; �B(��� �� �ह� ह�, !(  �(�� �	� ����3 
:� ��� � !( �ह& ��	2 (	3, �� � �ह& ��	2 
(	5�� ' �ह	� 40 ����� �� �	�� �� ��  �26�� �,�	 ह� 
2�-��0( �,2 ,���3 ' �ह � ��	� �	 ह	2 ह� ' ,$��� 
,J	 � �ह& ��	2 (	 �ह� ह� ' 

SHRI TRILOKI NATH CHATURVEDI:    He    
is referring   to Gujarat before Emergency. 
(Interruptions) 

MR. CHAIRMAN: Mr. Venkaiah Naidu, only 
please. 

SHRl M. VENKAIAH NAIDU: For what you 
did in Uttar Pradesh, you were washed out. For 
what you did in Gujarat, you were washed 
out...(Interruptions)... 

ह	�, ?�	 ? ����7c �� ��L� ह� !(��  ��2 ��, ($�E3 

:��� ' 

Let us sec. How were we patient? We have 
waited for 45 years. You arc not ready   to   wait   
even   for    120   days. 
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..(Interruptions)... Wc have waited for 45 
years. Our leaders were appointed only after 
45 years, we were never impatient. We have 
patience. If people reject us, we will sit in the 
Opposition. But you arc not ready to accept 
the people's mandate. You did it in Gujarat, 
you were washed out. Those people whom 
you have encouraged from my party, they 
were also washed out. Their names you have 
quoted, but I do not want to take their names 
in this august House. That gentleman and that 
party were washed out. ..(Interruptions)... 

9�0 (�����) ):�.� �2����� �;".   : �ह � 
��	 ,���3 !( ' ......(������).... 

SHRI M. VENKAIAH NAIDU: 
Madam, I am not ashamed. Madam, I 
have got respect for you. If you want to 
say something, I am ready to oblige you. 
I will yield to you. I will hear you also. 
You are an elderly lady. I don't want to 
join the issue with you. I am referring to 
the State. When I talk something, please 
try to understand. I am not talking 
anything about ingenuous. 
..(Interruptions)... 

AN HON. MEMBER: You have been 
courteous to her, you be courteous to Dr. 
Biplab Dasgupta also. ....(Interruptions)... 

MR. CHAIRMAN: When your turn 
comes, then, you speak. Please wait. .. 
(Interruptions).. 

SHRI M. VENKAIAH NAIDU: Today, 
what has happened to the person who did this 
in Gujarat? It is not necessary for me to say 
that he has been thrown to the dustbin by the 
people. That is a matter for the people. One 
has to go by the spirit. The mandate can be 
changed, but the spirit has to be understood. 
Otherwise, the same thing will be repeated. 

The other day our Government has gone in 
Meghalaya. We were supporting that 
Government. Now it has gone. We are sitting 
in the Opposition. At that time you were 
sitting in the Opposition. Now 

you became a partner in the Government. I 
did not make a hue and cry. ..(Interruptions).. 

Just four days back there was a BJP coalition 
Government and suddenly, the second day the 
board has been changed. Now it is a Congress 
coalition Government. That is what is 
happening in this country. When this has 
happened in Meghalaya, I did not make a hue 
and cry. I de net want to take this issue here 
because, it is a question of majority of 
Members switching sides. You cannot help it. 
It is a big malady affecting this country. 
These defections, this big malady were started 
by you. These defections are banned in retail, 
but defections are allowed in wholesale. That 
is the situation for which we are all 
responsible. 

SHRI JANARDHANA POOJARY 
(Karnataka): Who has started? 

SHRI M. VENKAIAH NAIDU: That is 
what I am asking. You have raised a relevant 
question as to who has started this. From 
1967 onwards this has been going on. Let us 
go to the history, who has started this? Who 
has created this game? Who has encouraged 
this? Not by me. So, it is you. My request to 
the Congress party and to the senior leaders is 
..(Interruptions).. We are not doing it. Had 
we done it, you would have been reduced tp 
sizes. ..(Interruptions)... 

SHRI SURESH PACHOURI: Now your 
time is over. 

SHRI M. VENKAIAH NAIDU: Okay, I 
will go by your advice. 

�� &�� �
'�� (��ह!� : �,2�	 (F��	 '  

�� ��0 �<	" �� ���9
  : �,2�	 (F��	 ' �,2�	 
ह� ��	� �� 3� 8�dRY ह� ' ...(������)... 

MR. CHAIRMAN: Let him speak. 
..(Interruptions).. 

SHRI M. VENKAIAH NAIDU: Today 
wtftit happened in Goa has happened within 
Goa. The Centre is in no way involved. There 
is no action from here. This action was taken 
by the Governor as per his powers under the 
Constitution. He is well within his rights 



43      Short Duration [RAJYA SABHA] Discussion      44 

under the Constitution to perform his 
Constitutional responsiblity. Let us appreciate 
him. Let us congratulate him. Let us not make 
this a political issue. You go back to the 
people, win over majority and come back. 
Thank you. 

DR. BIPLAB DASGUPTA (West Bengal): 
Mr. Chairman, Sir, on behalf of my party, I 
strongly condemn this brutal, ruthless and pre-
meditative act by a party which has no interest 
in democracy. I must also say that this party is 
completely reckless because it took this action 
when the Parliament was in session. They 
knew that whenever such an action was taken, 
it is going to be discussed in Parliament. They 
also knew that a majority of the Members in 
the Rajya Sabha would not approve this 
decision. Still they brought it, took that 
decision, because they do not care about 
parliament, they do not care about the feelings 
which arc there in the Rajya Sabha which 
makes them very reckless. I would also say 
that, in this House, I think a month or two ago, 
we put a question to the Prime minister, 
Vajpayeeji, on the issue of using Article 356 
in respect of Tamil Nadu. Vajpayeeji gave a 
categorical assurance that his Government 
would never apply Article 356 and his 
Government believed in testing the majority 
on the floor of the legislature. {Interruptions). 

I am coming to that. It is true that Article 356 
has not been applied now. They have found a 
short-cut in Article 1/4. But the effect is the 
same. If you go through the report of the 
Sarkaria Commission, it clearly lays down 
What should be done to determine the 
majority or otherwise of a party in the 
legislature. That test was not u'ndertaken. 
There was no voting taken. The dccisfon was 
taken by the Governor. That is the crux of the 
matter. A decision has been taken which has 
not been in conformity with the promise given 
by the Prime Minister in this House. I can say 
very categorically that it does not matter 
whether it is Article 356 or Article 174 
because this has been going on. One of the 
allies of the party which is now in power   
once   made   a   very   important 

statement about the party in power. It has said 
that the BJP puffers from selective amnesia. I 
think it is a very important statement made by 
an ally. I can see this syndrome of selective 
amnesia. While they talk about Goa, they 
never mention U.P. They do not mention 
Uttar Pradesh. When they talk of the 
Communist party, they do not talk about what 
they themselves do in other States. This is the 
way they are functioning. If you look at what 
happened in Uttar Pradesh, a decision was 
taken rightly or wrongly by the Governor. 

SHRI RAMDAS AGARWAL: Rightly or 
wrongly. 

DR. BIPLAB DASGUPTA: I am saying 
that. Please don't be impatient. When the 
decision was taken, the matter went to the 
President of India. He requested the 
Government not to proceed and the 
Government did not proceed. The 
Government had the power, constitutional 
power, not the moral power, hot the legal 
power, but the constitutional power, not the 
moral power, not the legal power, but the 
constitutional power, to refer it again back to 
the President. The President then would have 
to accept that. But because the request was 
from the President of India, in deference to 
the President, they immediately accepted it. 
They promulgation was not made. Please re-
member this. But this time, they did not want 
to take the risk of sending it to the President 
of India because they knew that if the matter 
went to the President of India, he was going to 
turn it down. For that reason, it was not 
referred to the President of India. So, you did 
not take the route of Article 356. You took the 
route of Article 174. You wanted to avoid any 
indictment from the President of India 
because you did not dare do something which 
would cause public outrage. If you ignore the 
advice of the President of the country, that 
would be the position. I also remember what 
happened in U.P. A number of important and 
leading members of the BJP said that they 
would go for a 'dharna', they would go for a 
'satyagraha' unless the decision 
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was changed or reversed. Exactly the same 
decision has been taken in the case of Goa. 
But still, I do not see any problem for them 
with scruples or morals. They are quite happy 
to defend the action in Goa, but quite 
unhappy with what happened in U.P. 

Sir, I have been worried about the whole 
thing. I have been worried because a number 
of very important constitutional issues have 
been raised. One major issue, obviously, is the 
question of defection. My party has a very 
clear stand on this issue. That is, for anyone 
who has been elected on the basis of the 
support of a political party, if he changes his 
political affiliation, the first thing to do will 
be to resign from his position and contest 
again. Whatever may be the reason. It is quite 
possible that he is right. I is possible that the 
party he was being supported by was wrong. 
It was possible that a moral question was 
involved and the person decided to leave the 
party. I don't say that he was wrong in leaving 
the party as such. It is quite possible that 
people might decide to leave the party on 
moral grounds or ethical grounds or some 
other grounds. But once you are elected to the 
State Legislature or Parliament on tfic basis of 
a support from a party and then you decide to 
dissociate yourself from that party, the 
minimum you should do in that event is to 
resign from the position and inform the 
people frankly, "Yes, I had been elected on 
the basis of the support you gave me. I was 
your nominee. Now, I no longer belong to 
you. I have changed the party affiliation. I am 
going to the people for ratification of my 
decision. I am contesting again." If that is 
done, this menance would be reduced to a 
great extent. If this principle had been 
implemented by all the parties—I am not 
saying what the Congress party has done, 
what the BJP has done—then this meance of 
defection would have been stopped. Since the 
menace of defection continues, the hourse 
trading continues. I am sorry to say that when 
Shri H.D. Deve Gowda had resiuncd, there 
was an attempt by 

the BJP to form a Government. I remember 
that at that time they were approaching the 
MPs belonging to the Congress party. Not 
only do I remember but there was a report that 
"they were approaching the Congress party 
Members. Every day, when I used to come to 
the Central Hall at that point of time, I used to 
enquire as to what the price on that day was 
Somebody would say:" It was Rs. SO lakhs, 
60 lakhs, 70 lakhs or one crore. The price was 
going up with the rate of inflation. But after 
giving all the allurements, when they could 
not get the majority, Advani li had stated 
openly that the BJP needed a certain number 
of Congress MPs to defect—52 or so. I had 
managed up to 42. I could not get the required 
number. What a shameless statement by a 
leader of their party. (Interruptions) They 
were trying to purchase their friends and had 
made a shameless statement. (Interruptions) 

PROF. VIJAY KUMAR MALHOT-RA: 
He had never said it. This is wrong. 
(Interruptions) 

�� ��!�  ,-��. : �� �� !( ��I2 हe2 �� 
�	� �� �ह� 
� ...(������) 

The Deputy Chairman in the Chair 

)� ����� : �_�	2 ��, �d (�	 ��L �	�3 
...(������) 

DR. BIPLAB DASGUPTA: Madam, that is 
the first question«You cannot have a party 
system in our country, you cannot have a 
Parliamentary system functioning in our 
country if the Members concerned do not 
have any kind of loyalty to the party. If you 
want to have a family, you have to be loyal to 
your wife, you have to be loyal to your 
children. If you want to become a member of 
a club, there has to be some loyalty to the 
membership of the club. Even as a party, you 
must have some loyalty to the programmes of 
the party, to the ideology of the party ... 
(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Bi-plab 
Dasgupta, look at the Chair, Don't look at 
anybody else. You are supposed to address 
the Chair. 
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DR. BIPLAB DASGUPTA: I am not 
looking at them, Madam. What I am saying is 
this that anybody can go from anywhere to 
anywhere. This is the kind of situation which 
has been created. Horse-trading goes on in 
Parliament; it goes on at the Assembly level, 
which is Ae unfortunate truth. All of us 
together can stop this menace. But 
unfortunately, the parties when they are in 
power, they try to make use of the horse-
trading to come to power whenever they find 
an opportunity. This menace has to be stopped 
once and for all. 

The second question is about the role of the 
governor. I agree with you that in the past, the 
Congress Party had done many things which 
were wrong. They kzd applied article 356 
indiscriminately. This had happened in the case 
of West Bengal. It had happened in many other 
States and the Congress Party was punished. 
They had resorted to the use of article 356 of 
the Constitution in West Bengal. They had tried 
to remove the United Front Government in 
1%7. But the United Front had come back with 
a  bigger majority. In 1969-70, the United Front 
had come back with a bigger majority. Mr. 
Venkaiah Naidu has mentioned about Rama 
Rao. When the State Government, headed by 
Shri Rama Rao was dismissed by the Governor, 
at that time I was in Hyderabad, attending a 
seminar. I remember that it is the same thing 
that has happened. I asked them, "What is the 
price?" They said, "The price is 5 lakhs, 13 
lakhs, IS lakhs. It is going up." Eventually they 
said, "The prices have collapsed." Why? ... 
(Interru-Hons) ... They had collapsed because 
now the people were beating them up. So, they 
are afraid of asking any price because they had 
been beaten mercilessly by the people on the 
streets. They are not asking for any price now. 
Then Rama Rao came back. I was in a meeting. 
When Rama Rao came back, there was 
jubilation in the streets. You should learn from 
their experience. What you have done, since 
Mr. Naidu has mentioned this, exactly the same 
thing will have to 

happen with you because what is being done 
is unjust and improper and the people of India 
will not forgive you. What is there in the 
Sarkaria Commission about the Governor? A 
Governor should not be a political appointee. 
He should not be an RSS man or a CPI 
(Marxist) man for that ... (Interruptions) ... 

He should not be a BJP man. 

SHRI TRILOKI NATH CHATUR-VEDI: 
A Marxist man is all right! 

DR. BIPLAB DASGUPTA: No. no; he 
should not be; I told you. A Governor should 
be someone of high esteem in public he could 
be an academic or a professor, he could be a 
lawyer or an artist. He could be someone with 
distinctions, not someone who has been all his 
life in the RSS or in the BJP and is put as a 
Governor to play that dirty role. We have had 
the experience of the Governors playing the 
dirty role all over the country. The BJP 
Members, when they were in the Opposition, 
criticised the Congress Party • in appointing 
Governors who were appointed to play the 
dirty role. Now the same BJP... 
.(Interruptions).... 

THE DEPUTY CHAIRMAN: Dr. Biplab 
Babu, please finisl^ it. 

DR. BIPLAB DASGUPTA: I am finishing 
it. Madam, I will take a few minutes. Mr. 
Venkaiah Naidu took more than 30 minutes. 
Now you should agree to it. 

THE DEPUTY CHAIRMAN: I am 
implementing the time now. 

DR. BIPLAB DASGUPTA: The BJP 
should take a position on this. They cannot 
have a Governor who is a party man, a 
Governor who has been sent to a State to 
serve a political purpose. And he served it! 
This is the unfortunate way the institution of 
Governors has been used. Same is the case 
with the Speaker. I talked about selective 
amnesia. Whatever the Speaker in Goa has 
done, I am not going into it, but what the 
Speaker in U.P. did....(Interruptions)....There 

was a clear case...(Interruptions).... 
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SHRI TRILOKI NATH 
CHATURVEDI:  Mr.  Dasgupta, this is 
selective amnesia!...{Interruptions)..... 

THE DEPUTY CHAIRMAN: Blplab 
Babu, just a minute. I think we are discussing 
a very serious matter as a Council of States. It 
is also our responsibility to see that the 
democracy in the State remains, whether it is 
Goa or Punjab or U.P. or Gujarat or any other 
State. Can we not discuss it without 
interruptions? Then we will have some 
meaningful debate, and I am sure Sikander 
Bakht Sahcb who is sitting here will take 
notes so that he is able to write it down and 
give it to the Home Minister when he replies. 
Or, are you replying, Sikander Bakht Saheb? 

SHRI    SIKANDER    BAKHT:    No, 
Madam. 

THE DEPUTY CHAIRMAN: There is so 
much confusion. ...{Interruptions).... 

SHRI JOHN F. FERNANDES: The 
Minister should have been there. 

The Lok Sabha is adjourned. 

THE DEPUTY CHAIRMAN: Is Lok 
Sabha adjourned? 

SHRI JOHN F. FERNANDES: Yes. 

THE DEPUTY CHAIRMAN : :��� � 2�	 
2���3 ' We should know what has happined 

there. 

SHRI TRILOKI NATH 
CHATURVEDI: We should not bother about 
what happened in the other House. 

SHRI JOHN F. FERNANDES: Madam, 
we want a reply on this matter. Let the Home 
Minister be summoned. 

THE DEPUTY CHAIRMAN: Let us be 
serious about it. It happened in the morning in 
the Chairman's Chamber. 
...{Interruptions)....Just one second. Mr. 
Malhotra was there, Sikander Bakhtji was 
there; the Home Minister was in the Lok 
Sabha. Now if the Lok Sabha is not sitting or 
if it is adjourned, he should come here 
because he will have to finally answer. So, it 
is much better if he knows what is happening. 

SHRI SIKANDER BAKHT: Madam, I 
will be glad to have this information, that 
Lok Sabha is adjourned, from the Chair. I 
don't know. 

THE DEPUTY CHAIRMAN: I don't 
know. Sir. I am not supposed to be giving 
information. It was given to me. 

SHRI SIKANDER BAKHT: I can 
understand that. I don't know whether the 
Lok Sabha is adjourned or not. 

THE DEPUTY CHAIRMAN: It is the 
responsibility of the Parliamentary Affairs 
Minister to communicate between the two 
Houses. It is not the responsibility of the 
Chair to inform the House. In the House 
some Member mentioned this. So, I have 
conveyed it. 

SHRI PRANAB MUKHERJEE: Madam, 
just one point. This is a practice and 
definitely the Government can ascertain 
whether the Lok Sabha has been adjourned or 
not and we can be kept informed. This is the 
point, as I understand. It has a relevance 
because we agreed that the Home Minister 
would be busy in that House; naturally, 
somebody else...{Interruptions).... 

SHRI SIKANDER BAKHT: All right. We 
are getting it confirmed. ... {Interruptions).... 

SHRI PRANAB MUKHERJEE: What is 
it? 

THE DEPUTY CHAIRMAN: They are 
getting it confirmed. 

SHRI PRANAB MUKHERJEE: Let him 
confirm. ...{Interruptions)....It is for you to 
decide. Why should I have to remind you? 
This is your job. 

SHRI JOHN F. FERNANDES: None of 
the Parliamentary Affairs Ministers is there. 
They are never seen in the House. 
{Interruptions).... 

THE DEPUTY CHAIRMAN: I think 
we should have a Parliamentary Affairs 
Minister from our House. 
{Interruptions).... 

SHRI PRANAB MUKHERJEE: We 
should aopoint one Parliamentary Affairs 
Minister from that side. {Interruptions).... 
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THE DEPUTY CHAIRMAN: If nobody 
docs, the House will elect one. 
(Interruptions).... 

DR. BIPLAB DASGUPTA: Madam, there 
is a consensus on this point on this side of the 
House, that is, Mr. Vijay Kumar Malhotra 
should be made the Parliamentary Affairs 
Minister. All of us agree. (Interruptions).... 

THE        DEPUTY        CHAIRMAN: 
Agreed. 

DR. BIPLAB DASGUFFA: But 
unfortunately he is not here at the moment. 
(Interruptions).... 

THE DEPUTY CHAIRMAN: Now 
you cannot complain, Agarwalji. Mr. 
Biplab Dasgupta is so kind to say that he 
is going to propose the name of Mr. V.K. 
Malhotra to be the Parliamentary Affairs 
Minister in charge of the Rajya Sabha 
alone. You should be happy about it. 
(Interruptions)....How, have you 
completed? 

DR. BIPLAB DASGUPTA: No,;. Madam. I 
may be allowed one or two' minutes. 1 don't 
have much to say. The point which I was 
making is this. What happened in Goa is not a 
simple thing in relation to a small State. The 
implications of Goa arc much more serious 
than what has been stated by the other side. 
The implications of Goa shake the foundations 
of democracy because it raises very important 
issues regarding what I have stated earlier, 
regarding the party system, regarding the role 
of the Governor who is playing a partisan role. 
We have been victims of that in West Bengal. 
It also raises a question about the role of the 
Speaker. Obviously it is true and I agree that 
the Speakers are playing politics in various 
States. If you look at the experience, you will 
find that they manipulated things in favour of 
one side or the other. If you say that it has been 
manipulated in Goa, it had been manipulated in 
Uttar Pradesh also. So, there has to be a 
consensu!^ among the political parties to 
ensure that tlic ofl'ice of the Speaker is not 
abused, iliai  the 

office of the Speaker is given the respect 
which it deserves and that there should not be 
any use of the office of the Speaker to 
frustrate the objectives of the anti-defection 
law. That is what has been done. It had been 
done in Uttar Pradesh. I would like to know 
from the other side of the House what their 
position is on this point. I don't know what 
happened in Coa. I will go into it in detail. 
The point is that, at least, we know clearly 
what happened in Uttar Pradesh. In Uttar 
Pradesh there was a party from which 
defection took place. But the question was 
what the quantum of that defection was, how 
long the defection continued and what the 
sequence of the defection was. Was it on a 
particular day or during a particular period or 
every day, three or four or five, till you got 
the number and you declared that the 
defection was larger? This is the way. 
Sometimes, you disqualify some Members on 
some excuse. This is the way the office of the 
Speaker is used. I am sorry to say that it is not 
a question of Goa alone. We don't want this to 
happen cither in Tamil Nadu or in West 
Bengal or in Uttar Pradesh or in Bihar or in 
any State. There should be certain principles 
or certain morals which should be followed 
by all the parties. A consensus must be 
evolved on this. 

Lastly, Madam, I am very happy to note 
that Mr. Venkaiah Naidu—he is not here at 
this moment—reads our party literature and 
he distinctly remembers what our documents 
say about the Congress party. But he doesn't 
refer to what we say...about .l]js party. 
(Interruptions).... 

SHRI TRILOKI NATH 
CHATURVEDl: We have known that all 
along. (Interruptions).... 

DR. BIPLAB DASGUPTA: You please 
tell us. I will sit. I am yielding. 

SHRI TRILOKI NATH 
CHATURVEDl: We are your enemy number 
one. 
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DR. BIPLAB DASGUPTA: That is all For 
us it is not only that you are our enemy 
number one but you arc the poison also, the 
poison which is polluting the body politic of 
India. You want to destroy India from within 
and from without and you want to do 
everything possible to ensure that people of 
India do 

not live happily and that there is no 
prosperous morrow in India. You want to 
take India to the Middle Ages and you are a 
party which should be treated by the entire 
country as a party of untouchables, in the 
sense that we should not touch it. I am sure 
many of your allies will disagree with you on 
this decision.I suggest that they should invite 
all their allies and hold a meeting of the 
Coordination Committee. Madam, then we 
will find out whether they approve this 
decision or not. I would like to urge upon the 
Government that they should not allow, this 
thing to happen. Please withdraw this 
Governor. He is unfit. This man is unfit to 
govern anywhere. He should not be even a 
Governor of a nursery class. He should not be 
a Governor of any State... (Interruptions.) 

DR. L.M. SINGHVI (Rajasthan): Madam, 
I am on a point of order. I don't think these 
words are appropriate for the holder of a 
constitutional office who cannot defend 
himself in this House. (Interruptions). 

DR. BIPLAB DASGUPTA: Why not? 
That is my opinion. (Interruptions). 

DR. L.M. SINGHVI: The forum of this 
House cannot be used for such extreme 
expressions. (Iltterruptions). 

SHRI H. HANUMANTHAPPA: Madam, 
the Chairman has already given the 
T\x\ing.(Interruptions). 

DR. BIPLAB DASGUPTA: Madam, I 
don't want to continue ..........(Interruptions). 

I fully endorse ........ (Interruptions). 

THE DEPUTY CHAIRMAN: It is not that. 
If we discuss about personal character of any 
high T}ffice, it is not permitted. But when he 
is performing his 

duties as a person in charge—a Governor is 
also like a Vicc-Chanccllor of a university—
if something goes wrong, we will have to 
mention about him. In that context the hon. 
Chairman permitted it. In this House many 
times, many people demanded that such and 
such Governor should be withdrawn. 

DR. L.M. SINGHVI: Madam, my 
objection is not to the subject-matter of the 
discussion. My objection is to the words 'he is 
an unfit person to hold office anywhere' Such 
expressions should not be permitted. 

SHRI PRANAB MUKHERJEE: Madam, 
Dr. Singhvi is a great lawyer and jurist. 
Madam, we had discussed the conduct of a 
Governor in his official capacity on 
19.11.1970. A subtantive motion was moved 
in the House disapproving the conduct of a 
Governor of a State in handling a 
constitutional problem of that State. The 
operative part 

of the motion was "For recalling the 
Governor". This is the point. (Interruptions). 

THE DEPUTY CHAIRMAN: Let him 
finish. I will allow you. 

SHRI PRANAB MUKHERJEE: Madam, 
this is the point which I raised in the morning 
and it was denied to us. It was for the Chair to 
decide. When Dr. Manmohan Singh moved a 
motion under Rule 168, it was changed by the 
Chair not on our volition. We moved that 
motion because under Rule 168 the House 
can decide and can express its opinion. If we 
cannot express our opinion and decide under 
a substantive motion, it does not mean that it 
will prevent us from discussing the conduct 
of a Governor and come to a judgement 
whether he is fit or not. While in office he is 
not an individual. If the Governor concerned 
has acted in his official capacity, in that case 
the Members are fully entitled to come to a 
conclusion and air their opinion whether he is 
fit or unfit because we discussed it on 
19.11.1970 in the other House. 
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DR. L.M. SINGHVI: Madam, what was 
discussed at that time was a subtantivc 
motion. What was discussed on an earlier 
occasion might have been a substantive 
motion. This is not a substantive motion. My 
learned friend has accepted the fact that a 
substantive motion has not been admitted. He 
cannot, therefore, come around. The 
discussion is under Rules 176 and 177, not 
under Rule \68.(Interruptions). 

THE DEPUTY CHAIRMAN: Let me hear 
him because I will have to answer him. Let 
me hear him. I will allow you. 

DR. L.M. SINGHVI: The discussion is 
under Rules 176 and 178, not under Rule 168, 
as mentioned by my learned friend. 

1.00 P.M. 

He is right that if a substantive motion was 
moved, that would be a different situtation. 
This is not a substantive motion, as admitted 
by the Chairman. If it is not so admitted, then 
we cannot be, by circumventing the rules, 
still be doing what could have been done 
under Rule 168. This is the whole point. My 
learned friend is right in saying that if it was a 
substantive motion, then it was a different 
thing. I am only saying that under Rules 176 
and 177, it is not appropriate to come to that 
conclusion. Secondly, I am saying that the 
action of the Governor may be considered in 
depth; it is a constitutional matter and we are 
all concerned with it. 6ut while considering 
the action of the Governor, if someone said 
that he was unfit to hold the office of the 
Governor any where and cast personal 
reflections, it would not be appropriate. 

SHRI. GURUDAS DAS GUPTA: Madam, 
let me make a submission. The point is, we 
have been discussing the dismissal of the 
Government of Goa. In the opinion of the 
majority of the Members of the House, th^ 
action that has been taken by the Governor is 
against the basic principles of democracy. 
How can the dismissal of the Government of 
Croa be djscussed without discussing the 
behaviour of the Governor? Madam, I 

have a second point. Since the Constitution 
has been violated, since there has been a 
perversion of democracy and democratic 
principles—according to my perception, of 
course—there is a demand and we arc within 
our right to demand the recall of the 
Governor. And this Is quite independent of 
the ppsition whether there is a substantive 
motion or there is a general discussion. Since 
the Members are obliged to give their views 
while taking part in the discussion, freedom is 
there for everyone and freedom of expression 
cannot be throttled by refcrrring to certain 
procedures which, in my opinion, do not 
apply in this case because the hon. Chairman, 
in the morning, after Mr. Mukhcrjec made his 
submission and after I made my submission, 
said that the conduct of the Governor could 
be discussed. If the conduct of the Governor 
can be discussed, he can be criticised and the 
demand for the recall can be made. And there 
can be^no question of our going back on that. 

THE DEPUTY CHAIRMAN: The only 
difference between the two rules is that for 
Rule 178, there has to be voting. This 
particular discussion which is taking place in 
the House it under Short Duration Discussion 
a's was permitted by the Chairman. The rule 
says. "Any Meijiber desirous of raising 
discussion on a matter of urgent public 
importance may give notice in writing to the 
Secretary-General specifying clearly and 
precisely the matter to be raised; provided that 
the notice shall be accompanied by an 
explanalory note stating reasons for raising 
discussion on the matter in question." Also 
there should be two other signatures. There are 
many signatures,on it. And the-Chaii-man, in 
his wisdom, has accepted it. Now when a 
matter is being discussed, it has to be fully 
discussed because a particular section of the 
House has a grievance on. the happeining in 
the State ot Goa. The only difference, Mr. 
Singhvi, is that if it was under Rule 168, at the 
end of the discussion there would have been 
voting on it. This is the only difference in this. 
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DR. L. M. SINGHVI: Madam, may I make 
a submission? Even Rule 169 docs not allow 
this. What has been allowed is discussion 
under Rule 177 and there will be no voting. 
The general rule of this House is not to make 
imputations, draw inferences, make ironical 
expressions or to make defamatory statements 
about any individual. Now this is the rule 
which guides even the Rules 168 and 169. 
Rule 168 is with regard to a substantive 
motion and even with regard to a substantive 
motion, as it says, "It shall not contain 
agrumcnis, inferences, ironical statements, 
imputations or defamatory statements." All I 
am saying is that for a better debate, for a 
better understanding in the debate, individual 
imputations, ironical references ought to be 
avoided, particularly when we are considering 
the actions, which it is legitimate for us to 
consider, of a person, not his personal 
conduct. It is his action in the official capacity 
and those actions can be considered saying 
that the action is wrong. It is possible for any 
Member to say that this action is wrong. But 
it is not appropriate to say that he is Such a 
person that he cannot hold office anywhere, 
as if there is an allegation of moral turpitude. 
(Interruptions) 

SHRI GURUDAS DAS GUPTA: No 
question of moral turpitude. It is absolutely 
wrong. What the hon. Member is saying is 
absolutely wrong. (Interruptions) 

DR. L. M. SINGHVI: I have not yielded. 
Just a minute. 

SHRI GURUDAS DAS GUPTA: You 
don't want us to discuss this. 

DR. L. M. SiNGHVI: I have only said that 
it is appropriate to observe some rules of 
restraint, which is the soul of these rules, 
which is the soul of parliamentary 
proceedings. 

SHRI PRANAB MUKHERJEE: Madam, 
Rule 169 talks about con-ditionalilies of 
admission of a motion. When the Chairman 
gets notice for a motion, he will have to apply 
these con-ditionalitics to see whether the  
motion 

should be admitted or not, looking at the text 
and the langungc of the motion itself. This is 
the thing we have been doing for the last 
quarter of a century, almost every day. All of 
us arc fully aware of these rules. The motion 
has been admitted and the hon. Chairman has 
not only admitted the motion of Dr. Singh, but 
the modality of the motion has also been 
changed by the Chair and the Chairman has 
said that instead of Rule 168, it will be 
di.scussed under Rule 176. Therefore that 
stage is absolutely over. So, whatever the 
condilionalities may be, the Chairman has 
taken note of it, he has admitted the motion 
and we are having a discussion on it. One 
hon. Member made an expression. He gave 
his own assessment. Some Members may 
agree and some other Members may not 
agree. If wc consider that a constitutional 
responsibility has not been discharged 
properly by the holder of that constitutional 
office and if we come to the conclusion thht 
he should not hold a constitutional office, 
what is wrong in it and how can it be a 
personal reflection? I don't understand. I have 
a very poor understanding. But he is not 
discussing the conduct of the individual. He is 
discussing the conduct of the Governor and 
the Governor while discharging his 
constitutional responsibility, according to his 
asessment, has failed to discharge his 
constitutional responsibility properly and, 
therefore, if he recommends that the man 
could not hold that constitutional office 
anywhere, what great wrong has he 
committed? I don't understand this. 

DR. L. M. SINGHVI: I think I made the 
point. Madam, and I do not wish to press it 
further except to say that everyone is 
expected to use restrained language. That is 
all that I said. (Interruptions) 

THE DEPUTY CHAIRMAN: No, I don't 
..._ (Interruptions) Just one second. 
(Interruptions) Please. One second. (In-

terruptions) 



59      Short Duration [RAJYA SABHA] Discussion      60 

SHRI GURUDAS DASGUPTA: No. It is 
unfortunate. The comment that has been 
made is unfortunate. (Interruptions) 

THE DEPUTY CHAIRMAN: Gurudas 
Dasji, just one second. 

SHRI GURUDAS DASGUPTA: The 
comment that the hon. Member has made is 
unfortunate. (Interruption/!) It is nobody's 
prerogative to give that ;idvice to anybody. 
(Interruptions) We need nobody's advice. 

SHRI TRILOKI NATH CHATUR-VEDI: 
What is this? You yourself keep on giving 
advice. Dr. Biplab Dasgupta was giving 
advice. What about that? (Interruptions) 

PROF. VIJAY KUMAR MALHOT-RA: 
You keep on giving advice every time. 
(Interruptions) 

� @,	� ,	�� �� �� �� ��� ह� �	�� ह	:� �� 
3-�	�� ���� ह� ' ...(������)... 

THE DEPUTY CHAIRMAN: I would like 
to refer to Rule 169(3), to which Dr. Singhvi 
referred. It says: 

"It shall not refer to the conduct or the 
character of persons except in their 
public capacity." 

So, the Governor's conduct in his public 
capacity has been taken into account by the 
hon. Chairman and he has permitted it. There 
is no question of privilege in it because it is 
his conduct as a Governor. And the 
happening should be a recent one. So, it is a 
recent happening. It happened only yesterday. 
As far as the admissibility of the discussion is 
concerned; there are no two opinions. And we 
should discuss it in all seriousness. 
(Interruptions) 

SHRI JANARDHANA POOJARY: 
Madam, I am on article 156. ...(Interrup-

tions)... Article 156(1) says, "The Governor 
shall hold office during the pleasure of the 
President". Here, we are discussing the 
constitutional obligation of a particular 
Governor. We are making out a case that he 
has violated the provisions of the 
Constitution. All the hon. Members of this 
House, including Dr. Singhvi 

are responsible people. Madam, we are 
making out a case to show that here is a 
Governor who has violated all provisions as a 
functionary of the Constitution. So, Madam, 
we are making out a case that he is not fit to 
be a Governor and we are appealing to the 
President that he should be dismissed because 
he is not fit to hold that office, and that 
pleasure should be withdrawan. 

SHRI B. P. SINGHAL (Uttar Pradesh): 
Madam, there was a very small point which 
hon. Member Singhvi raised. A very long 
discussion has gone on and it has taken a lot 
of time. ...(Interruptions)... 

The only point which he made is that there 
is no dispute about the fact that everyone has 
every right to discuss the action taken by the 
Governor. There is no dispute about that. The 
dispute was only about saying that he is unfit 
to be a Governor anywhere. Just that sentence 
was objectionable. To my mind, that sentence 
is very objectionable. ...(Interruptions)... It is 
this sentence that deserves to be expunged. 

SHRl JOHN F. FERNANDES: Are we 
discussing the domain of the Chair? He has 
given the ruling and it cannot be disputed. It 
will be contempt of the House. 

SHRI B. P. SINGHAL: Madam, that 
sentence deserves to be expunged from the 
records. 

SHRl JOHN F. FERNANDES: Madam, it 
should not be discussed after your ruling. 

SHRl S. M. KRISHNA (Karnataka): 
Madam, you have permitted me. Okey? 

THE DEPUTY CHAIRMAN: Yes, I 
reiterate that 1 have permitted you. 

SHRl S. M. KRISHNA: Madam Deputy 
Chairperson, thank you very much as 1 am 
reassured now. The hon. Member has raised a 
point as to how without making any 
defamatory references to the functioning of 
the Governor, the debate must continue. 
Well, the 
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hon. Member has been out of this country for 
the last 10 years. So, he is representing the 
Westminster model. Unfortunately, in the 
country to which he was accredited as our 
Ambassador there were no provinces, there 
were no Governors and there were no 
Lieutenant Governors. So, perhaps he is out 
of date. 

SHRI HANSRAJ BHARDWAJ: Madam, I 
want to refresh the memory of Dr. Singhvi.  
...(Interruptions)... 

THE DEPUTY CHAIRMAN: I Don't 
know what happened because I have given 
my ruling and that is final. 

SHRI HANSRAJ BHARDWAJ (Madhya 
Prcdcsh): Madam, just to put the record 
straight, I had answered debates regarding 
three Governors, including the Governor of 
Goa, Shri Bhanu Pratap Singh. He was placed 
in a similar situation. He was dismissed 
overnight for his misconduct. Before it could 
be raised by the House, the sentiments were 
noted and wc dismissed that Governor with 
one line, "This Governor shall cease to hold 
the office". This is one precedent. Their own 
Member, Shri Jagmohan is now a Member of 
the Lok Sabha. When he was the Lt. Govenor 
of Delhi, there was an 

indictment and Shri Madhu Dandavate 
and others brought a motion. It was 
discussed for two days and all sorts of 
allegations were levelled. So, that was 
debated. Now Shri Jagmohan is a 
Member of the other House. I answered 
that debate and all sorts of things were 
said. Dr. Singhvi, of course, is an 
eminent lawyer, but he is out of tune 
with the situation in India. Therefore, 
this type of debate should not be 
stopped. I 
 
 DR.  BIPLAB  DASGUPTA: Madam,     
...(Interruptions)... 
 
THE DEPUTY CHAIRMAN: I thought you 
have concluded. You have already .spoken. 
 
DR. BIPLAB DASGUPTA: I am  finishing.  
will just take one or two  
minutes.  

THE DEPUTY CHAIRMAN: No, no. I am 
sorry Biplabbabu, no more time. 
...(Interruptions)... Biplabji, you have made 
your point. 

DR. BIPLAB DASGUPTA: Madam, I 
have not made any personal reference to the 
Governor. I don't know him. I have no 
knowledge about his credentials, some of 
them have been mentioned—hero and all that, 
big sacrifices. I have no personal knowledge 
about it. I cannot even spell his name 
properly. So, I did not bother to know the 
name of the Governor of Goa. All that I said 
was about his functioning as the Governor. I 
have come to the conclusion that this man 
who has done this has no right to govern a 
State. That is what I meant. I will just 
mention one more thing. (Interruptions) It is a 
very important point. Earlier an impression 
was given that this decision was taken only 
by the Governor and the Central Government 
is not involved. That is why 356 route was 
not taken and this 164 route was taken to give 
the impression that it is the decision of the 
Governor and it has nothing to do with the 
Central Government. But now it is very clear 
from the way the issue has been represented 
|by that side that it has been a decision' to 
which the Central Government is fully a 
party. It is a decision of the Central 
Government. It is a decision of the ruling 
party which is here. They decided to remove 
the State Government and to use this 
Governor as an instrument for getting their 
decision done. That should be made explicitly 
clear. When wc arc condemning the action of 
the Governor, we are also censuring this 
Government for its unconstitutional work. 
(Interruptions) 

THE   DEPUTY   CHAIRMAN:   I   do 
not   allow   anybody   to   speak   without 
pcrmi.s.sion. Mr. Biplab, please sit down. 

(Interruptions) 

DR. BIPLAB DASGUPTA: The majority 
of the Rajya Sabha disapproves the 
unconstitutional conduct of the Governor. 
Thank you very much. 
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THE DEPUlY CHAIRMAN: If the House 
agrees, wc can have lunch-break. 

SHRI PRANAB MOKHERJEE: Everyday 
wc cannot dispense with lunch-break. 
(Interruptions) 

THE DEPUTY CHAIRMAN: Let me ask 
the House. If the House agrees, we will 
adjourn for an hour and then wc can resume. I 
have to make an announcement al.so. Mr. 
Malhotra has gone to find out the position in 
the Lok Sabha because the Home Minister 
has to come here. He has told me that the 
Home Minister is to make a statement in the 
Lok Sabha and after that he will come here. It 
is better if we adjourn for lunch. 
(Interruptions) 

SHRI NILOTPAL BASU: Yesterday there 
was a discussion here in the House. Finally 
you had given a ruling on whether a part of 
the proceedings ...(Interruptions) 

THE DEPUTY CHAIRMAN: No 
discussion now. Wc are not talking about that 
now. 

SHRl NILOTPAL BASU: That part which 
was expunged was transmitted by 
doordarshan. 

THE DEPUTY CHAIRMAN: I will find 
out from Doordarshan. Any part which is not 
part of the record should not be shown. 
(Interruption) Anything which is said in the 
House which is not to be reported, if it is 
reported in the newspaper or in the electronic 
media, I am going to find out as to why it was 
done because until and unless the correct 
version of the record of the House is given for 
publication, they should not officially use it. 
Unofficially whatever is spoken, if it is direct 
transmission, that is different. But, whennews 
reporting is done in a newspaper or on 
electronic media, it has to be a properly 
corrected version of the proceedings of the 
House. That is over. 

SHRI MD. SALIM: I just want to correct 
Mr. Nilotpal Basu. Star News got it from 
Doordarshan and Rajya Sabha recording and 
showed the exact portion 

which was removed from the record. It is a 
question of propriety. (Interruptions) 

THE DEPUTY CHAIRMAN: I will find out. 
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THE DEPUTY CHAIRMAN: I have done 
that. I have seen the whole record. At 11 o'clock 
in the night. I did it. 

SHRI H. HANUMANTHAPPA: The Session 
is coming to a close. Two three times wc raised 
this issue. We are discussing price rise, we are 
discussing inflation, we are discussing Budget 
and everything. But does that price rise and 
inflation not affect the Members of Parliament 
also? I do not know. It is very peculiar. We 
discussed price rise. We discussed inflation but 
we forget ourselves. Is it not affecting the 
Members of Parliament? Why is this 
Government shy on allowances and other 
things? The Committee has recommended. Why 
is this Government not coming forward with a 
proposal? The Government should come up. 
You want to have everything, day in and day 
out. Why do you not bring a proposal? 
(Interruption) 

SHRI JAYANT KUMAR 
MALHOUTRA    (Uttar    Pradesh):     I support 
him. 

THE DEPUTY CHAIRMAN: Let me ask the 
Government. Actually, Mr. Malhotra was very 
active on that. Let us find out what happened. 
(Interruption) 

�� ������. ��!� ()* �!"+) : �� हF�	2 ���� 
ह�, ��J�  :7ह& �� ,��� ह� ' (������) 

SHRI H. HANUMANTHAPPA: I want the 
reaction of the Leader of the House. 
...(Interruptions)... The Leader of the House is 
the custodian of the interests of the Members of 
Parliament. ...(Interruptions)... 

��0 ���� 	
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DR. BIPLAB DASGUPTA: NO 
...(Interruptions)... 

PROF. VIJAY KUMAR 
MALHOTRA: I am coming to that. 

THE DEPUTY CHAIRMAN: Biptabbabu, 
please do not interrupt. You interrupt 
evcrytime when somebody speaks. 
...{Interruptions)...! am very sorry. 

�� �20 ह�
���@��  : ����� �ह& A	�ह3 :��� 
�ह& ,���3 ' 

THE DEPUTY CHAIRMAN: 
Biplabji, you are a single Member who is 
objecting to it. Let him say what the 
Committee has decided. 
...(Interruptions)... Please keep quiet. Let me 
give my ruling. ...(Interruptions)... Just one 
second. ...(Interruptions)... 

3� ����- !( P�	 A ( ��ह3 ...(������) 3� 
����- !( P�	 @�� �� ' 

�� �� ह	:� �� ��� :��� �ह	 ��	 ह� ��2�� ��  
and he has been asked to say something. He is 
reporting about the decision of the Committee. 
If yqu do not want any rise in your salary, you 
do not take it. Nobody will object. 
...(Interruptions)... Let him finish. 

DR. BIPLAB DASGUPTA: He is 
misleading. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Prof. 
Malhotra, you make an amendment that he 
gave a note of dissent. 
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DR. DIPLAB DASGUPTA: So, you 
cannot call it as unanimous. 

THE DEPUTY CHAIRMAN: Just let me 
correct it. The day when Dr. Diplab Dasgupta 
was not there, there was unanimity. The day 
he came, he gave a note of dissent. Is it 
corrected now? ...(Interruptions)... 

PROF. - VIJAY KUMAR 
MALHOTRA: In the meeting we reiterated 
the earlier unanimous resolution of the 
Committee. There was also a note of dissent 
given by an hon. Member. 

�� ��J�  ���� �ह �ह �ह	 
	 �� 8	�� ��-�?� �	 
� �� �	�2	 ह� :� 8	�� ��-�?� ��  �	
 � ��� 
���� ��F�� ह� �� � �� ह��� �����-�0�� �� ह� �� 
��. /�� ह�	 �� �ह& �� ह� ' 

�����-�0�� �� 3� ����� ��� ह� ...(������) 
0 - !.. ��.. 

)� ����� : �� (�E� !(��  ह	
 :L	 �ह� 
� ' 

��0 ���� 	
 �� ��ह��� : �����-�0�� �� ह��� 
�� 
� :��	 � E ����� 
	 ' :� �	���� �� 89� 
�	ह� �� :��� 8��	�- ���	 
	 ' ,��; ह	:��P �� 
����� �� � D� 4� 89� �	�$ �� �
�	�� ���	 �� 
ह� �	�� ������� �� �ह ��	3� �� ह�	�� 
5(����� 
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 ?�	 ह� ' 89� �	�$ 4� ���� �	�� �� :��� 
�����-�0�� 
& – (ह2� ����� �� �$������ 4� 
�	, �� �� ���-�- 
�, �ह �	�� :��� ,� ,& ' 

��-�, ���� ��J�  ,� A�P� !�� ह� ' 1988 �� 2	H� 
(� 4� -�2� 32	:���� �	 �� ह ! 
	 ' 1998 ��  �	, 
1995 �� �� �� ह ! �ह ��J�  (� �	 ह ! 4� -�2� 
32	:���� �	 �ह& ह ! ' �� ��	2 ��J�  ���� ह� 

	 �� (� ?�	 ह�, -�2� 32	:���� ?�	 ह; ' 1998 ��  
�	, �� �� �� 12 H��� ���B�2�� �� :��� 
���	�P �	 �ह& ह ! ' �� ��	2 ��J�  ���	 ह� 
	 
�� (� ?�	 ह�, -�2� 32	:���� ?�	 ह; ' 1988 ��  �	, 
�� �� �� 12 H��� ���B�2�� �� :��� ���	�P 
�� �,�	 ' �� �	2 �� 6 H��� ���B�2�� �� ���	�� 
�� �,�	 ' �� ह��� :� ����� �� �ह � 5(����� 
�6	 
	 �� H��� ���B�2�� ��  3�0 320 3�0 �� (� 
3h-  32	:���� � �. ��ह (� (	p2�	��� ��  
��B��� �� S�	,	 ह� �3 ह� ' �ह � ह��� :���  ��,� 
��	��� �6	 
	 ' ,$��� ,�0; �� ?�	 RH
�� ह� ���� � 
,�6	 ' (� �� �(�	 �7�� �ह7, H�	� �� �� ह� :��� 
� ��2	�	 ' 1939 �� �ह	V�	 �� �� �	 :��� (ह2� 
�ह	 
	 �� 500 @(3 ह��� A	�ह3 ' �� :���  �ह�	� 
�� 1939 �� �� ���, !� �� 10,000 �� , 8	�� 
��-�?� ' �ह ���� (	� �	�� ह� ' �� !(�� �,6	 ,��	 
ह$� ' 100 @(3 ��  9700 � E (ह �A �3 ह� ' �� 500 @(3 
� ���� 50,000 @(3 ��L�� ह� :���  �ह�	� �� ' �� 
1988 �� 
	 �� :���  �ह�	� �� � ��� !( ��F��� 
�� � �ह� ��L�	 ह� ' ह��� :��� �����-�0� �� �2 
���	 ���	 ह� �� -�2 32	:���� 200 @(3 �� 500 
@(3 ह��	 A	�ह3 ' �� (� ह� ��B�� �� :��� �2� �� 
,��	 A	�ह3 ?�;�� ह�	�� ��. �(�� (� ���0� �ह& 
ह� (� ���0� ��L�� �ह& ह� ' :� �,� ���� �� (� 
�(�� �� ह	:� �� 10,000 @(3 �� 33,000 @(3 �� 
,� ' 

�� ��� �. A��� @� �. ह�,8���-�� �� (�, 
�	�� 8���-�� �� (�, H(��� ��(� 4� ����� �� (� 
4� 32	�:�, A	�; @��  ह 3 ह� 4� A	�; �� �� ����� 
��  (	� ह� ' �� �ह �	� �ह	� (� ��� 
� ' ह��� �(�� 
����� �� ��(���, ��� !( A	ह� �� �� �-��2 �� 4� 
� S�	,	 ��	 ���	 ह$� �� ?�	-?�	 ह ! ह�, (�7�  
�ह ����� �� ��(��� �� ����� ��  �	��� A2� �. 
...(������) �� ह	:� �� �ह	� (� �ह�	 A	ह� 
:��� �ह ���	 ह� ' ...(������) 

THE DEPUTY CHAIRMAN: Let the whole 
thing go on record and people should know 
...(interruptions)... �Xह�]	 ��, 3� ���� ' 
...(������) 

 
 
 
 
 
 
 
 
 
 
 

�Xह�]	 ��, ��	2 �ह ह� �� �ह �	�2	 �ह � �,�; 
�� :L �ह	 ह� ' �ह ���	� ��  �, ���� (ह2� �� 
���	�, :��� (ह2� �, :��� (ह2� � 4� 10-15 
�	2 �� �ह �	�2	 A2 �ह	 ह� ' (Rr2� �� �ह 3ह�	� 
�ह& ह��	 A	�ह3 �� ��B�� NJ (	p2�	��� �(�� 
��g�	ह �^	�� ��  �23 :V� � ह� �	 �(�� 32	:���� 
�^	�� ��  �23 ?�;�� �ह �� �	� ह 3 
� ह�	�� ����� 
NJ (	p2�	��� ��  �	
 ��. ��j� �����2 J� ���2�� 
�ह& ह� �� �� �(�� 3� �As� � �	.( ��	 ���  ' 
:��� ��. � �� ��ह �� � ��K	 �ह& ह� ' �� ,$��� 
����2�P �� ���2��2 ह� ' ...(������) 

 

�� ������. ��!� : �� �2 1500/- ��g�	ह ह�, �� 
�� A(�	�� �� � �ह& ह� ' ...(������) 

)� ����� : ���	 ��J�  3� :��� !�	 

My observation is, emoluments to the 
Members of Parliament, their privileges, their 
salaries and other requirements should be 
delinked from the Government and they should 
be in the hands of the Speaker and the Chairman 
of the Rajya Sabha because they are the 
competent authorities. The Members should go 
to them. No Government, neither the present nor 
the past or the future should interfere in it. There 
should be autonomy to the Houses; then only, I 
feel, will it be in the proper perspective. I will 
discuss . the matter with the Chairman ... 
(Interruptions)... 

��  5घ ��� �3�� : ��-�, �� 3� �	� �ह�	 ' 
A	ह$��	 ....(������) 

 

)� ����� : �ह&, �� !( ���L3 ' ...(������) I 
know you are very intelligent ...(Interruptions)... 

��  5घ ��� �3�� : �ह�,�	, �� ����  ����K �� ह$� ' 
�� �� ह� �X( ������� ���A	���; �� ��g�	ह 
�ह& �^	 ,� �� �� ह�� �(�� ��g�	ह �ह& �^	�� 
A	�ह3 ' ....(������) 

 

)� ����� : ���L3 ' 3� �	� �� !(�� ��	a�  
....(������) �H� �� ���� -, �2�P ...(������) 
3� ���� 6	��0 ह� �	��� ' ...(������) Do not 

speak while I am 
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Speaking Just one second 
...(Interruptions)... �ह�X�	 ��, !( E�F ,���3 
...(������) �Xह�]	 ��, !( ���L3 ....(������) 
I will handle him ...(Interruptions)... ,��63 ��� 
���� �� � �� A�P �� g�	�ह0 �ह& ह� �� :��� 
��g�	ह � �̂ ....(������) We can have those 

people exempted from it...(Interruptions...) 

You cannot impose your will on other 
Members...(Interruptions)...The House is 
adjourned for lunch for one hour. 

The Hou.sc then adjourned for lunch 
at twcntycight minutes past one of the 
clock. 

The House reassembled, after lunch, at 
thirty minutes past two of the clock, The 
Deputy Chairman in the chair. 

�� ,ह�! �;". : ��-�, �ह �� ��0� ह�, :� 
(� ह� �� �� �	� �� �	�� A	�ह3 4� :�� 
�� �	� �ह� ह��� A	�ह3 ' �ह ह�	�� �-�	�- ह� 
�	�� �	�	 ह	:� �(�� �	� ,� (	3 ' � �ह �� ह� 
�ह� �	� �� �ह� ह� �� -	0����ह� ��ह �� �� �� 
��0� �,�	 ह�, :� (� �� ����	� �� �	� 2� �	�� 
A	�ह3 4� ���� 168 ��  �ह� �ह� ह��� A	�ह3 ' 

��  5��B $��C��!�� (��/0��) : ��-�, 
A������ �� � �ह �� 1�2� � �ह� ह� ' 

SHRI     JOHN     F.     FERNANDES:   
Madam, the Motion was admitted under Rule 
168.  ...(Interruptions)..: 

THE   DEPUTY   CHAIRMAN:   The '  
Motion   is   admitted   under   rule   176. ... 
(Interruptions)... 

�� ,ह�! �;". : ��-�, �ह �� A������ �	ह� �� 
���	, 2���� ह�	�� �-�	�- �� 168 �� �ह� ह� ' 
....(������).... 

��0 ���� 	
 �� ��ह��� : � �ह A������ �	ह� ��  
���� �� !( ��  2�� � 
� 4� �� 
� ' �ह	� (� ��� 
!( �	��� !3 4� �� ���� ��  �	, �� !( ह� 
�,2�	 A	ह�� ह� ' ....(������)... � �ह A������ 
�	ह� �� �� �� ��T �� A�� ���	 'The Chairman 

changed it with their consent. It was with their 
specific consent that the Chairman agreed to put 
it under rule 

176 ...(Interruptions)... 4� ���� 176 ��  �ह� 
,� घ���  �ह� ह ., 2���� N2 NJ  �-� ?�	 ह� 
��	 ? ....(������)...  

�� ,�&."+ !�  ()* �!"+) : ��-�, ह� 2�� 
�� ���� (� ���� 168 ��  �ह� �-H��� ��	�	 
A	ह�� ह� ' ���� 176 �� ��. (�(� ��� �ह& ह��	, 
���23 168 �� �-H��� �� �� ��� ,���3 ' We 

want your permission under Rule 168 
...(Interruptions)... 

�� ��हD�!  .�� : ��-�, �	�H���$0� �	 ($�	 
4� (	p2�	��� �	 �� 8����� ह�, :��� �ह �	� �� 
ह� �� ��� ����� �	�H���$0� ह�- �� ह����� �� 
��. J� �2	 2��� ह� �� (	p2�	��� ��  �23 �-H��� 
���� �� �,?�� ह� ' 2���� ��� �ह �	:�RH2 NJ 
����H��� �� 3-�	�� ��  � �	��� �ह& ���� ह� 4� 
:���  �	, ��� �ह	� (� 8���-�� 12 ह� �� �� ��� 
�� -�0�� ह� 4� �J� (	p2�	��� �� ($�	 ह� ह��	 ह� 
�� ह� ����� ��  �� -?� �� 2��� �-H�0�� ��� ' 
....(������)... �2�� ' 

†Ŕźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê Ńˇ::::  ¢ ̄  ŗΧ  ĶΟ ŕ  ̌ŗδǺ ЕũΫ ĶΟ Á ŁźΈ 
  ś˙  ¥ Ķſ ÑΎ ›Έ ³ ĶźΌ  Ńťźˆ  ŗǼ  ĶΟ ĺŷŶź· ̄  Ķ  ̄  Ä ¢
 ĹźŤšǽ А  ŁźΌ œŷˇ ŗδǺ ЕũΫ ĶΟ  ŃΉ ̄  ŗΆ  ŃΆ ¢ Ñ΅  ι
  śŻ·  ╒ ĺŷŶź· ̄  Ķ  ŗΨ ›Ό  śŢΚ· Ñŵūδ Ј ŗ΅  śˆ
 œũΫ Ä ĶΟ Ç Ä  ŃΆ ¢ ŕųź· ø ι Ĺ΄ ¬ ›Έ  śΉ  Ń΅ ŕŪųˆ ڈ
  śƒ  Ń  ̈́›ω ŐΦ ĶŭΈ  ╒ Ňέ ¢ Ä ŁΎ ¢ А ³ ↓ũγΈ » ¡

 ¢ ›Ό  ι À Ä ̄  ĺΉ ŁΎ ŅΎ Ń  Ń Ã ĶΌ Ä  ŃΆ ¢  ŀůΦ  śųˆ ¢  ̄  Ä
  ¢ ̄  ŗΧ  ŗ΅ ĺŷŶź· ̄  Ķ  Ń  ̄  Ä ¢ ›Ό ŕŪά Łŷ΅ ‹ƒ ÑΎ  ŗΨ
  Ń  ̈́  ╔ ŗ΅ ĺ΅ Łŷ΅  ╒  ŃΉ ̄  ŗΆ ŔΌ Ñ΅  ι  Ķƒ ŗΌ ŐǾ

 ŖΎ Ń΅ ŕŪųˆ ڈ"...Ĺŵǿ ¢ ŀΈ ..."ø ≡ŵ 

†[] Trailteration in Arabic Script 
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I ��0 ���� 	
 �� ��ह��� : ����� ���	 ह� ? 
�G� ��� �ह	 ह� ? ....(������) 

�� ��हD�!  .�� : ���� ,�, �� ह	a� ��, 2�� 
�	 �� �� 1970 4� 1969 �� ��� �	� �ह&, A	� �	� 
�ह&, �	� �	��ह �-��0� ह 3 ह�, ?�;�� The 

Governor enjoys his office as long 
as...(Interruptions) 

†Ŕźŵ  ̂ ŀŶŧΈ Ê ŃˇŔźŵ  ̂ ŀŶŧΈ Ê ŃˇŔźŵ  ̂ ŀŶŧΈ Ê ŃˇŔźŵ  ̂ ŀŶŧΈ Ê Ńˇ:::: ø›Έ ³Ô ĶΊ ³ ¢ ø Ä ¬  ←ŶΉ 
 ›Έ  Ķ₧ˆ ½ ŗ·ëóñê  ̄  Ä ¢ ëóðó  ̄  Ķſ ‹ƒ ‹ƒ ›Έ 

 ŕŪųˆ ڈ ÑΎ  ̄  Ķſ ¥ Ķˆ ø›ω  ̄  Ķſ  ̄  Ķǽ  ̄  Ķǽ ø›ω
ÑųΉ ŗδ  ̈́›Ό  śΏ  ŗΌ.... 

��0 ���� 	
 �� ��ह��� : ��-�, �G� ��� �ह	 
ह� ���� ? ...(������)... 

��  5घ ��� �3�� : ��-�, �ह �-��0� �� 
� �ह �� ह� �ह	� ह� �ह	 ह� ' �G� ��� �ह	 ह� 
?...(������)... 

�� ,�&."+ !�  : ��-�, 2�� �	 ��  ��,� 
ह ! ह� :Y� 8,�0 ��  �-��0� �� 2��� ' 
...(������)... ��-�, �ह ��X� 2 �����K	��� 
�	� ह . ह� ' ...(������)... ���� !(RY ?�	 ह� 
168 ��  �23 ? ��� 168 �� ��0� �2�	 �	�	 ह�, �� 
:��� !(RY ?�	 ह� ? ..(������)... ���	� �� 
(� (,U ?�; -	2�	 A	ह�� ह� ? ...(������)... 

�� ��हD�!  .�� : 2�� �	 �� ���� (ह2�, 
!( ��� �G2 0�K� ,�6�, ...(������)... 

†Ŕźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê Ńˇ::::³ ¢ ›Έ  Ķ₧  ̂ ½ ŗ·   śˆ  
 ›ŹųΎ ¬  ŃŹŴų  ̌ À ŗ΅  ŃΆ ¢ ¤ ¡ ø śŵφ

"...Ĺŵǿ ¢ ŀΈ ..."  
We have every right to ask for withdrawal of 
the Governor, madam, please refer to page 97 
of ...(Interruption). 

��  5घ ��� �3�� : �� � �ह �� AAU ह� �ह� ह�, 
�� �� ?�	 (��0	�� ह� !(�� ?...(������) 

† [ ] Transilteration in Arabic Script. 

Mr. Sibal argued for more than one hour. 
(Interruptions). Discussion is going on. 
(Interruptions). 

�� � 	#! $%� : ��-�, �ह ?�	 ह� �ह	 ह� ? 
...(������)... 

† Â ŀˆ  ĶŢźΉ Â ŀˆ  ĶŢźΉ Â ŀˆ  ĶŢźΉ Â ŀˆ  ĶŢźΉ""""Ĺё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê Ńˇ:":":":"  ŗΌ  Ķź΅ ÑΎ Á ŁźΈ 
 ι  ĶΌ ̄"... ŀΈĹŵǿ ¢..." 

)� ����� : ���	 ��  ��B�� �	 ?�	 �ह�	 ह� ? 
......(������)...... 

��  ��+ ���� : ��-�, A������ �	ह� ��  A�B�� 
�� �� ���� �� AAU ह . 
� 4� A������ �	ह� �� 
�� ���� (� ��9�� �2�	 
	 ' A������ �	ह� �� 
�ह	� � �� ���� �� ��	�	 
	 ' 
......(������)...... �� AAU !K� ह��� ��  �	, 
��� ��. !(RY 6F� ���� ��  �23 6F	 ह��	 ह� 
�� �ह L�� �ह& ह� ' ......(������)...... �ह �� 
�	 �� 4� A������ �� 1�2� �� A�2�7� ���	 ह� 
' ......(������)...... 

�� ,�&."+ !�  : ह� �� �	�� �� �ह� ह�, 
��-�,�� ���� 168 �� ���� AA	 ह; ' ���� !(�� 
?�	 !(RY ह� ? ......(������)...... :Y� 8,�0 
�� �� घ��	 ह . 
� �� !(�� �F�; (� 6F� ह��� 
0�� �A	�	 
	 4� ह� 2�� �� �,� ��  �	��� ���	 
�� RH
�� �6�	 A	ह�� ह�, �,� �� f�$ �6�	 A	ह�� 
ह� ' ......(������)...... ���� !(�� ?�	 !(RY 
ह� ? !(�� �� ��2�	 ह�, �ह !( � ���23, �(�� 
f�$� ,���3 ' ......(������)...... 

��0 ���� 	
 �� ��ह��� : (ह2� !( �� (� 
��2�, �� ?�	 ह� ��	 ......(������)...... 

�� ,�&."+ !�  : 168 �� !(�� ?�	 !(RY ह� 
? (ह2� � 2�� �	 ��, �	S � �	 �� �� ��ह �� 
�	�� ह� A �� ह� ' :Y� 8,�0 �� घ��	 ��. �ह � 
( �	�� घ��	 �ह& ह . ह� ' ......(������)...... 3� 
A �� ह . ���	� �� �� �����  �� 3� D���  �� 
�	S�(	2 �� �(�	 �,� :L	 �2�	 4� !( A	ह�� 
ह� �� ह� �ह	� �-��0� � � ��� ' 
......(������)...... 

)� ����� : �2��, 3� ���� ' � @,	� 
,	�� �� �� ?�	 �ह�	 A	ह�� ह� ? 
......(������)...... 

��  5घ ��� �3�� : ��-�, ......(������)...... 
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�� ,�&."+ !�  : ��-�, �� !(�� � @,	� 
,	�� �� �� �	 ��2	 4� �ह 6F� ह� �� �ह ��A �� 
?�; 6F� ह� �ह� ह� �	�-�	� ' ......(������)...... 
��-�, ह� !(�� ����,� ����� �� :��� ��2�� ,� ' 
......(������)...... 

SHRI GURUDAS DAS GUPTA: Madam, 
am I entitled to express my views? My point 
is ...(Interruption) 

THE DEPUTY CHAIRMAN: Yes. 

��0 ���� 	
 �� ��ह��� : ��-�, !( A������ 
�� 1�2� �� A�2�7� �� �ह� ह� ' ?�	 ��2 �ह� ह� 
!( ? ......(������)......What is going on? 

SHRI GURUDAS DAS GUPTA: I am not 
challenging ..(Interruption) 

THE DEPUTY CHAIRMAN: Maybe, he 
is supporting. (Interruption) 

?�	 �ह �ह� ह� !( ? ......(������)...... 

SHRI GURUDAS DAS GUPTA: The 
point is, I am not challenging the decision 
given by the hon. Chairman. But, I have 
every right to implore u(x>n you. Madam, to 
kindly consider another point. My point is 
...(Interruption). This House ...(Interruption) 

I am suggesting that the House must be able 
to express its views on the conduct of the 
Governor. (Interruption). We must be able to 
..(Interruption). 1 am bringing a Motion in 
the House. (Interruption) This House is 
supreme. (Interruption). I am moving a 
Motion in the House that the House is entitled 
to give its views on the conduct of the 
Governor. His conduct has been arbitrary, 
against democracy. We want withdrawal   of' 
the   Governor   of   Goa. 

THE DEPUTY CHAIRMAN: Let me 
understand one thing. (Interruptions) We 
started the disucssion on this subject. The 
Chairman allowed it under rule 176. Then 
Members started speaking. Four-five of them 
have already spoken. I think we can continue 
with the disucssion on this subject and 
Members can speak, from both sides; 
whoever wants to speak. Later on, we will 
see how the sense of the 
House...(Interruptions) 

SHRI MD. SALIM: Madam, I am on a 
point of order. (Interruptions) 

SHRI RAMACHANDRA KHUNTIA: 
Wc agree. We support the motion moved 
by Mr.Gurudus Das Gupta 

...(Interruptions) 

THE DEPUTY CHAIRMAN: Just one 
minute. Mr. Hanumanthappa and Dr. 
Manmohan Singh had met the 
hon.Chairman. Therefore, I am allowing 
Mr. Hanumanthappa to express his views 
because he got permission from the 
hon.Chairman. Let us listen to him; what 
he has to say about it. Hear it in patience. 

SHRI H.HANUMANTHAPPA: 

Madam, while moving the Motion, the 
Leader of the Opposition had given the 
operative portion. After explaining the 
situation, he had moved that the Governor 
should be recalled. The House should 
express its views on that. This is our 
demand. That is the motion which he had 
moved. What is the opinion of the House? 
After all this discucssion, what is the 
decision? Therefore, Madam, the House 
should express its view on the motion 
moved by the Leader of the Opposition 
tl>is morning. After explaining the 
situation in regard to what happened in 
Goa, about the appointment, etc., finally, 
the last words used were; 'The Governor 
should be recalled. After all this 
discussion, if the House does not say 'Yes' 
or 'No' what is the use of the discussion? 

��0 ���� 	
 �� ��ह��� : ��-�, !(�� ���� 
� �2	a ���	, :��� � �2	a ���	, ���� 
�2	a ���	, �� ���� �	� �� � � �	 �	3 ' 

THE DEPUTY CHAIRMAN: Let Mr. 
Malhotra also speak, because he was there. 

��0 ���� 	
 �� ��ह��� : ��-�, ह� ����(	 
�� �� ��X� 2 L�� �ह	 �� �� � �ह A������ 
�	ह� ��  (	� �3 4� �7ह;�� �-�	�- �� 4� �ह	 
�� �� (� 167 ��  ������ �-��L ह��� A	�ह3 ' 
...(������)... !( ���� � ��3 ' �ह ?�	 ����	 
ह� ? ...(������)... 167 (� �-��� ��	�� (� 
A��� ��� �	ह� �� �(�� 1�2� ,� 4� �ह	 �� 
�� ���� 167 �� 3-��� �ह& �@� �	, �� 176 �� 
�2	a �@� �	 4� 
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 :�� (� �� ��( ��r�2 �� 3� घ��	 	�9 �,�	, 
62 ���� ' 

Under 176, he spoke, Others spoke. 
Nilotpa! babu spoke. 

(	�A-E: ��B�� ��2 A ��  ह� ' �� A$��� 2�� �	 
3-�e�� ह� �. ह� 4� �7ह;�� ���� �ह	 �� �ह 
!(�� ?�	 �� �,�	, ���23 �� �� �ह	� ��A �� 6F� 
ह� �3 ' ...(������)... ��� !( 3-�e�� ��	�	 
A	ह� �� !( ��	3� 2���� A������ �	ह� �� @�2� 
�	 �ह	� A�� ���	 �	 ���	 ' ...(������)... 

The    hon.    Chairman    had    already 
allowed it. (Interruptions) 

SHRI PRANAB MUKHERJEE: Madam, I 
think, in this House, there have been umpteen 
number of precedents where wc have 
converted the discussion on a Calling-
Attention Motion into a full-fledged 
discussion. We, ourselves, have decided the 
proceedings' of the House. The hon. 
Chairman, definitely, had the right to admit a 
motion. But if the House considers, 
collectively,.... 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF COMMUNICATIONS (SHRIMATI 
SUSHMA SWARAJ): No. (Interruptions) 

SHRI PRANAB MUKHERJEE:....or, 
if a large section of the House considers 
that in a particular way, the House 
should express its opinion, nothing 
prevents the House from expressing its 
opinion. Therefore, 
Madam... (Interruptions) 

PROF. VIJAY KUMAR 
MALHOTRA: It is an insult to the Chairman. 
(Interruptions) 

SHRI PRANAB MUKHERJEE: My 
submission to you, Madam, is this. I move an 
amendment to the discussion taking place that 
this House should express its opinion; that, in 
regard to the 

conduct of the Governor of Goa, in the 
discharge of his Constitutional responsibility 
in regard to the dismissal of the Government, 
this House must have the  right  to express its 
opinion  in  its 

proper    form.    This    is    the    motion. 
(Interruptions) 

 ��0 ���� 	
 �� ��ह��� : !( 3� ����-�� 
��	3�, �� /�	 ह ! ह� ' ...(������)... 

It was never allowed. (Interruptions) 

SHRI MD. SALIM: Madam, normally, this 
House cannot discuss the conduct of the 
Governor. This is one thing. Wc cannot 
normally discuss... 

��0 ���� 	
 �� ��ह��� : A������ �� 1�2� 
�� A�2�� �ह& ���	 �	 ���	 ' ..(������).. �� 
�ह (	�T (	�� �� 
�, ह��� �����; �	� 167 �� ��P 
���� �� ���00 ��, 2���� �� �� ��� �ह& ,� 
�. ' ..(������).. 

SHRI MD. SALIM: We cannot normally 
di.scuss the proceedings of any State 
Assembly because it tran.sgrcsses the right of 
the State Legislature. The Constitutional 
position is clear. But Madam, please refer to 
page 938 of Kaul and Shakdher - last 
paragraph. 

PROF. VIJAY KUMAR 
MALHOTRA:   We   are  discussing  rule 
176. 

�� �2� ��	 �ह� ह� ...(������)... 

�� ��हD�!  .�� : �	�$� �� �	� � � 2���3 
�J� �	�$� ��F��� !( ...(������)... The last 

portion of the last para says: 

"To avoid the transgression into the 
State autonomy...." 

We always stand for State autonomy, 
please. 

"To avoid the transgression into the State 
autonomy. Parliament may discuss the 
matter on a motion for dismissal or recall 
of a Governor or withdrawing of the 
pleasure of the President." 

Without this motion, we cannot discuss it. 
Either we should have a motion to recall the 
Governor or we cannot discuss 
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this. Otherwise, we will transgress into the 
autonomy of the State. We cannot transgress 
into the autonomy of the State. 

��0 ���� 	
 �� ��ह��� : A������ �� ���� 
32	a �ह& ���	, ���� �� �� �� ��P �� ���� ह� ? 

�� ��हD�!  .�� : ��-�, �� ��� 5�� P� 
��	�	 ह$� ...(������)... 

THF. DEPUTY CHAIRMAN: Dr. 
Singhvi. I have identified Dr. Singhvi. Let 
him speak ...(Interruptions)... 

SHRI MD. SALIM: Madam, in 1969, in 
1970 and on the 22nd of June, 1971, the Lok 
Sabha discussed this. Those motions were 
negatived. But it was discussed. Let there be 
a discussion on this. ...(Interruptions)... 

��  5घ ��� �3�� : ��-�, �� �	�_�� ��  2�� � 3� 
�� ��� �ह� ह� ...(������)... 

�	 ������  !/� : !( � �. �	� !3 ह� 
...(������)... 

THE DEPUTY CHAIRMAN: Let me 
speak. ...(Interruptions)... 

The matter concerns the Chairman's ruling. 
I cannot immediately react to it. Let me go 
through the book. So, I will adjourn the House 
for one hour. Let me apply my mind. I cannot 
understand this. Once the Chairman has given 
the ruling, if they want to move another 
motion, let us conclude this debate and move 
another motion. That is a different matter. 
But, as we are half-way through this. 

let me look at the previous' books, and then 
we will do it. 

The House is adjourned for one hour. 

The House then adjourned at forty-
eight minutes past two of the clock. 

4.00 P.M. 

The House reassembled at four of the 
clock, the Deputy Chairman in the 
Chair. 

�� $�. 	�� $E��� (�4� �!"+) : ��-�, 
2����] �� �A	�	 ह�, ���	 ��  ����� �� ह�	�	 ह� ' 
....(������).... 

�� � ��0 (AG�� : ��-�, ���	 �� 2����] �� 
हV�	 ह . ह� ' ....(������).... ����K	� �� हV�	 
ह . ह� ' ....(������).... !(��  �	��� �� ह� 
���	� �� �	�� ���� ह� �� ���	 ��  ����� �� � �7� 
�	�(� � 2	�	 �	3 ' ....(������).... 

THE DEPUTY CHAIRMAN: Let us have 
discussion. 

��  
"+ �23� : ���	 �� S�	,�� ह . ह� 
....(������).... 

)� ����� : !(�� �-H��� �ह& ���	 ह� ?�	 
? �ह& ���	 ह� �� 

I will adjourn the House. There is no point in 
sitting here. I adjourn the House till 11.00 
a.m. tomorrow. 

The House then adjourned at 
two minutes past four of the 
clock till eleven of the clock on 
Friday, the 31st July, 1998. 

 


